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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

MISCELLANEOUS APPLICATION No. 3 of 2023
in
ORIGINAL APPLICATION No.91 of 2020

IN THE MATTER OF:

VENKATAPATHI RAJA YENUMULA

H.No. 2-232, Kesevadasupalem

RAZOLU Taluka, Sakhinetipalli Mandal,

Eastgodavari District, Andhra Pradesh-533252

Mobile No. 9528345678 & +44 7837 200953

Mail id: rajavr.smile@gmail.com ...Petitioner/Applicant

Vs
1. UNION OF INDIA
Through its Secretary,
Ministry of Environment, Forest & CC
Indira Priyadarshini Bhavan,
Jorbagh, New Delhi-110003
Mail: secy-moef@nic.in
Phone: 011- 24695262, 2469526

2. UNION OF INDIA
Through its Secretary,
Ministry of Mines
Sastry Bhavan,

New Delhi-110001

Mail: secy-mines@nic.in
Phone: 011- 23385173

3. NATIONAL INSTITUTE OF OCEANOGHAPHY
Rep. by its Regional Director

176, Lawsons Bay Colony
Vishakhapatnam-530017

Mail: gpsmurty@nio.org

Phone: 8912543595

4. STATE OF ANDHRA PRADESH
Rep. by its Chief Secretary

Interim Government Complex
Velagapudi, Guntur District

Andhra Pradesh-522503

Mail: cs@ap.gov.in, Ph: 08632444461

5. STATE OF ANDHRA PRADESH
Rep. by its Principal Secretary
Department of Mines and Geology
Interim Government Complex
Velagapudi, Guntur District
Andhra Pradesh-522503 ‘
Mail: directormines@yahoo.co.in
Phone: 08662882170

Amalapuram



6. STATE OF ANDHRA PRADESH

Rep. by its Principal Secretary

Department of Agriculture and Animal Husbandry,
Secretariat, Velagapudi, Guntur District,

Andhra Pradesh-522503

Mail: comag@nic.in

Phone: 8886614898

7. ANDHRA PRADESH COASTAL ZONE MANAGEMENT AUTHORITY
Rep. by its Chairman,

Chalamvari Street, Kasturibaipeta

Vijayawada-520010

Mail: apczma2016@gmail.com

Phone: 0866-2463200.

8. CENTRAL POLLUTION CONTROL BOARD
Through Member Secretary

Parivesh Bhawan, CBD- Cum Office Complex
East Arjun Nagar, Delhi-110032

Mail: mscb.cpcb@nic.in

Phone: 22307078.

9. ANDHRA PRADESH POLLUTION CONTROL BOARD
Rep. by its Member Secretary

D.No. 33-26-14/D2,

Near Sunrise Hospital, Pushpa Hotel Centre
Chalamvari Street, Kasturibaipet, Vijayawada

Andhra Pradesh — 520010

Mail: membersecy@appcb.gov.in

Phone: 08662463202

10. ANDHRA PRADIESH SPECIAL EVFCRCEMENT BUREAU
(Liquor & Sand)

Rep. by its Director General of Police/Ex Ofticio

Chief Secretary/Commissioner

Andhra Pradesh Police Head Quarters

Mangalagiri, Guntur District, AP-522502

Mail: dgp@appolice.gov.in

Phone: 0863-2340445.

11. ANDHRA PRADESH STATE DISASTER
Management Authority

Rep. by its Managing Director

Genious JR Towers, D.No:21/2B, Pathuru Cross
Road Centre, Kunchanpalli (PO), Tadepalli Mandal,
Guntur District, Andhra Pradesh.PIN-522501.
Phone : +91 8645246600,

Email Id: seocapsdma@ap.gov.in

12. ANDHRA PRADESH TOURISM DEVELOPMENT CORPORATION
Rep. by its Managing Director

5th Floor, Stalin Corporate Office

Industrial Estate, Vijayawada-520007

Phone: 866-2571393, 9848007025.

ollector
Dr.B.R.Ambedkar Konaseema Dist.,
Amalapuram



13. COMMISSIONER OF FISHERIES
Rep. by its Managing Director

Bandar Road, Poranki, Vijayawada-521137
Mail: comfishap@gmail.com

Phone: 08662584553.

14. DISTRICT COLLECTOR AND MAGISTRATE
Konaseema Ambedkar District (Previously East Godavari)
Andhra Pradesh-533001

Mail: collector-ksm@ap.gov.in

15. SUPERINTENDENT ENGINEER
Irrigation Circle, Dawalaiswaram
Rajahmandry, AP-533125

Mail: se_dowl@yahoo.co.in

Phone: 08832417419.

16. STATE OF ANDHRA PRADESH,
Rep by its Spl. Chief Secretary,
Department of Environment, Forest
4th Block, Ground Floor

Room No. 268, AP Secretariats
Velagapudi, Guntur District.

17. COASTAL AQUACULTURE AUTHORITY

Union Ministry of Fisheries, Animal Husbandry

and Dairying 5th Floor, Integrated Office Complex for

Animal Husbandry and Fisheries Department,

Nandanam, Chennai — 600 035, Tamilnadua

Mail: caaheadoffice@caa.gov. in

Phone No. 044-2435 3502 e Respondents/Respondents

4t RESPONDENT

COUNTER AF FIDAVIT FILED BY THE 1

I. Mahesh Kumar Ravirala, S/o Narasaiah, Aged 37 years, Resident of

Amalapuram of newly formed Dr. B.R. Ambedkar Konaseema District, Occ:
r. B.R. Ambedkar Konaseema District do

Collector and District Magistrate, D

rm and sincerely state on oath as follows:

hereby solemnly affi
ch I am well acquainted with

1.1 am the 14™ Respondent herein and as su

the facts of the case.

Collector
Dr.B.R.Ambedkar Konaseema Dist.,
Amalapuram
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It is submitted that, at the instance of the 13th respondent (Commissioner

of Fisheries/Aquaculture Controller of Andhra Pradesh State Aquaculture

Development Authority (APSADA), the 14™ respondent (District Collector /

Chairman, District Level Implementation Committee (DLIC) for Aquaculture

under APSADA, Dr. BR Ambedkar Konaseema District, has addressed all

the officials / members of Mandal Level & District Level Implementation

Committees of Aquaculture Authority, Coastal Zone Management Authority,

Director of Mines, Road Transport Authority, AP Pollution Control Board

and District Police Authorities in this District, for strict implementation of

the directions passed by this Hon’ble National Green Tribunal.

2. It is submitted that the Asst. Director of Fisheries, Razole and Revenue
Officials concerned have inspected the disputed areas alleged to have
been causing damage to the Environment in the Villages of three
Mandals i.e, Karavaka and Gogannamatam Villages in Mamidikuduru
Mandal, Palliapalem, Antharvedi Devasthanam, Antharvedi Kara and
Kesavadasupalem in Sekhenetipalli Mandal, Chinthalamori, Gollapalem,
Turupupalem, Kesanapalli, Padamatipalem, Shankaraguptam in
Malkipuram Mandal and identified the unauthorized /abandoned
Aquaculture ponds situated in the Govt. Lands, Private Lands & CCF
Society (Community Collective Farming Society) Lands.

3. It is submitted that the Tahsildar / Chairman & Fisheries Development
Officer / Member Secretary for Aquaculture of Mandal Level Committee
for Sakhinetipalli, Malkipuram & Mamidikuduru Mandals, have issued
Notice No0.399/D/2022, dated 12.09.2024 to the defaulting Aqua
farmers to restrain the unauthorized Aquaculture in Dr.BR.Ambedkar

Konaseema District, especially in the Villages of Razole constituency

area.

Collector
Dr.B.R.Ambedkar Konaseema Dist.,
Amalapuram
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4. It is submitted that apart from the above, the Collector & District
Magistrate of Dr.BR. Ambedkar Konaseema District has addressed RDO
Amalapuram to constitute Village level Teams for all 12 villages in 3
mandals and also addressed concerned Tahsildars, EE, Andhra Pradesh
Pollution Control Board, Joint Director Fisheries, Superintendent
Engineer, Irrigation Department, EE, Andhra Pradesh Eastern Power
Distribution Company Limited vide Ref. L3/E 10468, dated 10.09.2024
to extend necessary cooperation to Village Level Teams for survey and
identification of unauthorized/illegal Aqua farms to initiate action as per
the orders issued by Hon’ble NGT..

5. Again physical meeting was conducted by the Collector & District
Magistrate of Dr.BR. Ambedkar Konaseema District on 25-09-2024 with
all the members of 12 Village Level Teams and higher officials of all the
concerned departments to verify the Survey Reports submitted by all 12
Village Level Teams for initiating action on illegal Aquaculture ponds.
During this meeting EE, APEFDCL was instructed by the Collector to
identify the distribution iines croviding the power supply to all
unauthorized /illegal Agua farms/ponds which are not covered under
Stay orders of Hon’ble High Court of AP, Amaravati.

6. It is submitted that the steps are also being taken constantly to restrain
the unauthorized aquaculture practices whenever it comes to the notice
by issuing notices to defaulting Aqua farmers and restraining such
unauthorized activities to maintain good management practices for
sustainable and eco- friendly environment and ecosystem on the
coastline of the area.

7. It is submitted that the steps are also being taken in observing the
guidelines of the Govt. of India vide Coastal Aquaculture Authority Act-

2005 for regulating the activities connected with coastal Aquaculture in

the coastal areas and for matters connected therewith or incidental

thereto, for brackish water aquaculture farming.

Collector )
Dr.B.R.Ambedkar Konaseema Dist.,
Amalapuram
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8. It is submitted that the following steps have been taken for complying
the orders issued by Hon’ble NGT on 04-09-2024.

It is submitted that the Collector and District Magistrate Dr. B.R.

Ambedkar Konaseema District along with the Joint Collector and the

Additional District Magistrate, Dr. B.R. Ambedkar Konaseema District

convened a meeting on 06.09.2024 with RDO Amalapuram, JD Fisheries,

EE, APPCB, Royalty Inspector Mines & Geology, AD, Survey & Land records,

EE, APEPDCL, Amalapuram and concerned Tahsildars to review the

present status consequent to the directions of the Hon’ble NGT order dt

04.09.2024.

i) It is submitted that the Mines & Geology Department was directed to
verify if any illegal sand mining is being carried and to take necessary
action.

ii) It is submitted that as per instructions of the District Collector, the

following actions have been taken:

Village Level Teams (VLTs) con=izting of VRO, Village Surveyor, Village
Fisheries Assistant, Energy Assistant (APEPDCL) and AE, Irrigation/
representative for all 12 villages of 3 mandals- Mamidikuduru, Malkipuram

and Sakhnetipalli have been constituted.

a. A Check list in the specified format having the details of Owner/Lessee of
the land, Survey no., Extent, whether Valid license is there or not for
Aquaculture, whether land falls within 200 mtrs/200 to 500 mtrs in CRZ,
500 to 2000 mtrs from HTL in CAA jurisdiction, any encroachments of
drains/Govt.lands, Source of water, Nature of water (Fresh
water/Brackish ~water), Bore (authorized/unauthorized), Electricity
(authorized /unauthorized), Drainage facility is there or not, ETS is there
or not etc. was prepared to identify the Aqua farms which are
unauthorized and also violating Environmental norms like ETS &

Distance from HTL.

Collector
Dr.B.R.Ambedkar Konaseema Dist.,
Amalapuram



b. According to Check list, physical verification of unauthorized Aquaculture
farms have been conducted by 12 VLTs and final reports were submitted
by 20.09.2024.
c. A meeting was convened on 21.9.2024 by the District Collector with all
the members of VLTs of 12 villages and all the concerned officials of
Revenue, Fisheries, Survey, Electricity & Irrigation departments and
verified the survey reports as per Check lists and the summary of the
reports is as follows.
No. of pl::é NO"] o Recommendation
Vil s ponds ran Regarding Pond!
si li:ge fallen g\‘;::t fallen l::]"o‘mlt Grand total of Grand cEarcingone
. which | Within | 7o Total | between ‘?" Total | totalof | Extent | totalof ]
N Mandal 200 No. of 200 & 0 No. of Ponds in Farmers | Action | Continue
h survey ponds ponds A X Court
0 e meters in Farmers 500 . Farmers in Acres in to be to Stay
done from ||| o0 meters Am Mandal in Mandal | taken | operate
HTL e from SEES Mandal
HTL
1 | Mamidikudu 5 13 | 2335 73 1| 173.035 | 28 224 | 40654 101 165 14 45
ru
2 alki
Malkipuram 6 11 9.66 5 26 2253 25 37 32.19 30 35 0 2
Sakhinctipalli 4 s4 | 6718 40 129 182.41 121 183 | 249.59 161 163 1 19
TOTAL 12 178 | 3103 118 266 | 377.98 174 a4 | oo 503 S s .

O. It is submitted that aggrieved by the notices issued by the 5™ and 6™

respondents, Sri Kusuma Srinivasa Rzo, S/o Venkata Rao & 11 others
of Gogannamatham village of Mamidikuduru Mandal have filed Writ
Petition No0.20558 of 2024, Sri Prathi Satyanarayana, S/o Kondayya &
63 others of Sakhinetipalli Mandal have filed W.P.No.21202 of 2024 and
Sri P. Satyanarana, S/o Tata Raju & 17 others of Karavaka village of
Mamidikuduru mandal have filed Writ Petition No.21201 of 2024 before
the Hon’ble High Court of Andhra Pradesh, Amaravati and praying for a
direction to the official respondents not to interfere/meddle with the
possession and enjoyment of the tanks of the petitioners. The Hon’ble
High Court of Andhra Pradesh, Amaravati has issued interim directions
to official respondents on 17.09.2024, 23.09.2024 & 23.09.2024
respectively, not to interfere/meddle with the possession and enjoyment

of the Aquaculture tanks of the petitioners.

Collector

Dr.B.R.Ambedkar Konaseema Dist.,

Amalapuram




Hence, in view of the above circumstances submitted supra, we
therefore request this Hon’ble NGT may be pleased to kindly grant

further time of 8 weeks from 30.09.2024 to comply the orders dated
04.09.2024.

Solemnly affirmed and signed before me ; U}é‘)fd

his name in my presence

on this 26 th day of September, 2024 Advocate

VERIFICATION

I, Mahesh Kumar Ravirala, S/o Narasaiah, Aged 37 years, Resident
of Amalapuram of newly formed Dr. B.R. Ambedkar Konaseema District Occ:
Collector and District Magistrate, Dr. B.R. Ambedkar Konaseema District, do
hereby verify and state that the contents of the above paras of the affidavit are

true and correct to the best of int i nowledge and belief, based on information

and records available.

Hence verified on this 26 th day of September, 2024

Collector

edkar Konaseema pj
st.
Amalapuram '

Dr.B.R.Amb
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Annexure - |
Government of Andhra Pradesh

Department of Fisheries
From To
Dr. R. Mahesh Kumar, IAS, 1. Superintendent of Police,
Collector & District Magistrate, 2. EE, AP Pollution Control Board,
Dr. BR. Ambedkar Konaseema District, 3. EE, APEPDCL,
Amalapuram. 4. District Surveyor,

5. RDO, Amalapuram,

6. Tahsildar, Sakhinetipalli,
7. Tahsildar, Malkipuram,
8. Tahsildar, Mamidikuduru

RC No. 92/A6/2020, Date:  09.2024
Sir,
Sub: Fisheries —National Green Tribunal — MA.No.3 of 2023 in OA. No. 91 /2020
(8Z) — filed by Sri Venkatapathi Raja YenumulaVs Ministry of Environment

& Forest —Submission of Note for taking action on massive illegal Aqua
Ponds, Requested — Reg.

Ref: 1. M.ANNO.3 0f2023 in O.A. No. 91 / 2020 filed by Sri Venkatapathi Raja
Yenumula of Kesavadasupalem, Razole Taluka, Sakhinetipalli Mandal,
East Godavari District, A.P.
2. Order dated 22.07.2021 passed in O.A. No. 91 /2020 by the Hon’ble
NGT (Southern Bench), Chennai.
3. Order dated 07.02.2022 passed in O.A. No. 91 /2020 by the Hon’ble
National Green Tribunal (Southern Bench), Chennai.
4.  Memo No.1340/P1/2021, dated 14.02.2022 of the Commissioner of
Fisheries, A P., Vijayawada.
5. Final Order dated 04.09.2024 passed in M.A.30f 2023(SZ) in O.A.No.91
0f 2020 by the Hon’ble NGT (SZ), Chennai.
6. Note File No.92/A6/2020, dt.10.09.2024 of the District Collector/
District Chairman for DLIC of Aquaculture,Dr. BR Amabedkar
Konaseema .

ok k
I am to inform that, Sri Venkatapathi Raja Yenumula of Kesavadasupalem, Razole
Taluka, Sakhinetipalli Mandal, erstwhile East Godavari District has filed M.A.3 of 2023 in O.A.
No. 91/2020 (SZ), before the Hon’ble National Green Tribunal (NGT), Chennai against
unauthorized Aquaculture in the erstwhile East Godavari District, especially in Razole
constituency area.

In this regard, the Hon’ble NGT, Chennai has directed the respondent authorities to file
counters by posting the case for hearing on 29.08.2023. As part of information required for
submission of the counter affidavit, the Asst. Director of Fisheries, Razole along with the
Revenue Officials have physically inspected the unauthorized Aquaculture farms alleged as
causing damage to the Environment in 12 Villages in 3 Mandals i.e, Karavaka and
Gogannamatam Villages in Mamidikuduru Mandal, Palliapalem, Antharvedi Devasthanam,
Antharvedi Kara and Kesavadaspalem in Sekhenetipalli Mandal, Chinthalamori, Gollapalem,
Turupupalem, Kesanapalli, Padamatipalem, Shankaraguptam in Malkipuram Mandal.

During the course of physical inspection, the information/lists relating to the unauthorized/
abandoned Aquaculture ponds in Govt. lands, Private lands & CCF Society (Community
Collective Farming Society) lands were obtained from the Tahsildars of Sekhinetipalli,
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Malkipuram & Mamidikudur Mandals duly compiled the information by the Revenue &

Fisheries Officials.

Whereas, after hearing the arguments in the case, the Hon’ble NGT was pleased to
dispose of the case vide order dated 04.09.2024 passed in M.A.3 of 2023 in O.A. No. 91 / 2020
(SZ) with certain directions to be complied by the Respondent authorities (Copy submitted).

NGT orders issued dated 04.09.2024 as follows:

1. Though the order was passed as early as on 18.07.2022 and the Miscellaneous
Application was filed on 11.03.2023, even after a passage of two years, the State

Authorities have not complied with the directions given in the Original Application.

2. The learned counsel appearing for the authorities would request some more time to
comply with the orders. Accordingly, the time is granted till 30.09.2024 to comply with
the order and to file their compliance report, failing which, the MoEF & CC will be
directed to cause an inspection and find out the reason for the failure of the authorities for
not implementing the order. If the order is not complied with, appropriate action will be

taken against the concerned officials under Section 26 of the National Green Tribunal

Act, 2010.
3. Post the matter on 30.09.2024 for final hearing.

Unauthorized Aqua Farms falling in CAA jurisdiction up to 2 km from HTL were
identified already in 2 villages in Mamidikuduru mandal, 6 villages in Malkipuram mandal & 4
villages in Sakhinetipalli mandal and issued 407 notices to the concerned Aqua farmers, but not
complied the instructions issued through notices. All the bunds of the Aquaculture ponds of the
farmers who are not complied the instructions will be demolished as per NGT orders issued vide

No. M.A.30f2023(SZ) in O.A.No.91 of 2020 dated 04.09.2024.

In view of the above the officers mentioned in the address entry are instructed to
cooperate and coordinate with the Fisheries Department to comply the orders passed by the

NGT, Chennai and to submit the Action Taken Report (ATR) to NGT within stipulated time.

Yours faithfully,




Ref.L3/E 10468

From

11 Annexure - |l

Government of Andhra Pradesh, Revenue Department
Collector’s Office, Dr. B.R. Ambedkar Konaseema District, Amalapuram.

Dr. R. Mahesh Kumar, I.A.S.,
Collector & Dist. Magistrate,

Dr. B.R. Ambedkar Konaseema District,

Amalapuram.

Sir,

Sub:

Ref:

Dt.ig .09.2024.

To
1. The Revenue Divisional Officer,

Amalapuram.

The Tahsildar, Mamidikuduru.

The Tahsildar, Malkipuram.

The Tahsildar, Sakhinetipalli.

The Executive Engineer, Pollution

Control Board, Kakinada.

6. The Superintendent Engineer, irrigation
Circle, Dowleswaram.

7. The District Fisheries Officer,
Mummidivaram.

8. The District Mines and Geology Officer,
Mummidivaram.

VR W

CRZ — APCZMA — M.A. No.3 /2023(SZ) in OA.N0.91/2020 (SZ) in the Hon'ble NGT,
Chennai filed by Sri Venkatapathi Yenumula Raju, S/o Venkataratnam, Dr. B.R.
Abedkar Konaseema District against massive illegal agua ponds, illegal beach sand
mining, damage caused to coastal area and resulting flooding adjoining villages of
Pallipalem village, Antravedi Devasthanam and other villagers in Malkipuram and
Sakhinetipalli mandals of Dr. B.R. Ambedkar Konseema District — Status report —
Requested — communicating check list — necessary action and furnish detailed

report — Reg.

1

Notice M.A.N0.3/2023 in 0.A.N0.91/2020 (SZ) Dt.10.05.2023 from the
Hon’ble NGT, Chennai received on Dt.20.05.2023.
Lr.No.44/APSDMA/2023 Dt.19.05.2023 of Managing Director, APSDMA
received on Dt.27.05.2023.
This office reference.REV-LMOMIS/71/2023-LM-KSMCO E 10468
dt.27.05.2022.
Lr.No.44/APSDMA/2023 Dt.19.06.2023 of Managing Director, APSDMA.
This  office  reference.REV-LMOMIS/71/2023-LM-KSMCO E 10468
dt.27.06.2022.
Lr.No.OA No.91 of 2020/APCZMA/Legal/2020- Dt.20.07.2023 of Member
Secretary, APCZMA, Vijayawada.
This office reference.REV-LMOMIS/71/2023-LM-KSMCO E 10468
dt.22.07.2023.
This  office  reference.REV-LMOMIS/71/2023-LM-KSMCO E 10468
dt.11.08.2023.
Notice M.A.N0.3/2023 in 0.A.N0.91/2020 (SZ) Dt.04.09.2024 from the
Hon’ble NGT, Chennai received on Dt.09.09.2024.

-0-0-

I invite attention to the reference 9" cited.

th . ’ . :
In the reference 9" cited, the Hon’ble National Green Tribunal, South Zone, Chennai has issued

the following orders dt.04.09.2024 in M.A. No.3 /2023(SZ) in OA.N0.91/2020 (SZ) filed by Sri

Venkatapathi Yenumula Raju, S/o Venkataratnam.

1. Though the order was passed as early as on 18.07.2022 and the Miscellaneous Application

was files on 11.03.2023, even after a passage of two years, the State Authorities have not

complied with the directions given in the Original Application.

2. The Learned counsel appearing for the authorities would request some more time to comply

with the orders. Accordingly, the time is granted till 30.09.2024 to comply with the order and to

file their compliance report, failing which, the MoEF&CC will be directed to cause an inspection
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and find out the reason for the failure of the authorities for not implementing the order. if the

order is not complied with, appropriate action will be taken against the concerned officials

under Section 26 of the National Green Tribunal Act, 2010.

3. Post the matter on 30.09.2024 for final hearing.”

in this connection, during the meeting held on 06.09.2024 with the officers concerned for the
implementation of the orders of the Hon’ble NGT, the District Collector issued instructions to the
Revenue Divisional Officer, Amalapuram to form village wise survey teams consisting of Fisheries
assistant, Village Revenue Officer, Village Surveyor, Energy assistant and the concerned mandal AE of
Irrigation department to verify the aqua culture ponds (brackish water & Fresh Aqua) physically to
ascertain whether the aqua culture farming have got valid licenses to carry out the aqua culture
activities or not with reference to the check memo prescribed (enclosed) and to submit their reports to
the Revenue Divisional Officer, Amalapuram within a week i.e., before 18" Sep 2024. As per the
instructions, (i) Revenue Divisional Officer, Amalapuram, (ii) Executive Engineer, Pollution Control Board,
Kakinada, (iii) Superintendent Engineer, irrigation Circle, Dowleswaram, (iv) District Fisheries Officer,
Mummidivaram and (v) the District Mines and Geology Officer, Mummidivaram have to identify

violations of CRZ Regulations, if any and to submit report to the District Collector. (Proforma enclosed)

| therefore request you to take necessary action on the orders of the Hon’ble NGT as per rules in
force and as per the direction issued by the District Collector during the meeting held on 06.09.2024 and
the Revenue Divisional Officer, Amalapuram is directed to issue proceedings for formation of teams
consisting of the Village Fisheries Assistant, Village Fevenue Officer, Village Surveyor, Energy Assistant
and the concerned mandal AE of Irrigation department immediately duly marking a copy of the

proceeding to this office. Further a review meeting will be held by the District Collector on Sep 20"

2024 on the matter.

Encl: copy of ref.9" cited and check list.
Yours faithfully,

N —
For Collector,
Dr. B.R. Ambedkar Konaseema Dt.,

Amalapuram.
M‘N
P
0,
\O
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Check List for Individual Aqua Pond

Name of the mandal & village

Date:

I. Revenue & Il.Survey Departments

Parameters

As per license

As per groun pcsition

1. Survey No.

2. Extent

3. Land Nature & Classification

4. Land Owner details

5. Lessee details

5 Is there any Encroachment
(Yes / No)
if Yes Extent

1. Irrigati

on / Drains Departments

1. Source of Water

Authorised

Unauthorised (Bore)

Inlet

Outlet

Whether Irrigation bund/drains/canals
encroaced

IV. Fi

sheries Department

1. Authorised (CAA/ AP Fisheries)

Unauthorised

2. Lisence issued by:

CAA/ AP Fisheries

Validity

If vadility expired,details of it

3. Whether the Tank is in CRZ
(within 500 meters)

Permissions in Outside 500
meters

4 Type of Species under Cultured

5 Nature of Water :
(Fresh Water / Brackish Water )

6 Permission taken for Fresh water Aqua
Culture but doing Brackish water Aqua
culture (Yes or No)

7 If Yes furnish the details

8 ETS

Individual / Community / Not required/ Not
available
(ETS is not required up to 5Ha WSA)

V. Energy Department

Source of Power :
Oil Engine / Electric Motor

Service Connection No.

Final Remrks

Recommended to take Action or Continue to

Operate:

Signatures

VRO

Energy Assistant

VFA

Village Surveyor

Irrigation
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF FISHERIES
DR. BR. AMBEDKAR KONASEEMA DISTRICT

Notice No. 399/D/2022 O/o Tahsildar / Chairman, Mandal Level Aquaculture
Dated 12.09.2024 Committee, Mamidikuduru Mandal
URGENT NOTICE

Sub: Fisheries —Dr. BR. Ambedkar Konaseema District — MA.No.3 of 2023 in OA.
No. 91/2020 (SZ) filed before Hon’ble National Green Tribunal by Sri
Venkatapathi Raja Yenumula — Orders issued for demolition of illegal
Aquaculture ponds — Informed to keep your valuable assets and harvest live

stock — Reg.

Ref: 1. Final orders issued by Hon’ble NGT, Chennai in M.A.NO.3 of 2023 in O.A.
No. 91 /2020 filed by Sri Venkatapathi Raja Yenumula of Kesavadasupalem,

Sakhinetipalli Mandal.

2. Note file No. 92/A6/2020, dated 10.09.2024 of the Collector & District
Magistrate, Dr. BR. Ambedkar Konaseema District, Amalapuram.

ok sk

Vide reference 1% cited above Sri. Venkatapathi Raja Yenumula, Kedavadasupalem,
Sakhinetipalli Mandal was filed M.A.NO.3 of 2023 in O.A. No. 91 / 2020 before Hon’ble
NGT, Chennai and prayed for demolition of illegal Aquaculture ponds due to the detrimental
effect to the Environment. After hearing the case the Hon’ble NGT, Chennai has delivered the

following orders on 04.09.2024.
1. Though the order was passed as early as on 18.07.2022 and the Miscellaneous
Application was filed on 11.03.2023, even after a passage of two years, the State

Authorities have not complied with the directions given in the Original Application.

2. The learned counsel appearing for the authorities would request some more time to
comply with the orders. Accordingly, the time is granted till 30.09.2024 to comply
with the order and to file their compliance report, failing which, the MoEF & CC will
be directed to cause an inspection and find out the reason for the failure of the
authorities for not implementing the order. If the order is not complied with,

appropriate action will be taken against the concerned officials under Section 26 of

the National Green Tribunal Act, 2010.

As per the orders of Hon’ble NGT, Chennai, you have been served notices previously,

but there was no response from you. Hence, as per the final orders of Hon’ble NGT, Chennai,
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it is here by informed that the Illegal Aquaculture ponds in your village will be demolished
from 16.09.2024 onwards. Therefore, you are here by instructed to shift your valuable things
to safer places and also to harvest Fish/Prawn if any in your ponds. It was also informed that

no exemption will be given to anybody in this regard.

Sd/_ kosk ks ok Sd/_ * %k k%
Asst. Director of Fisheries, Razole, Tahslidar, Mamidikuduru
Convenor, MLC Chairman, MLC
/I Attested by //

gistn'ct Fisheries officer,

Dr. BR. Ambedkar Konaseema District,
Amalapuram
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF FISHERIES
DR. BR. AMBEDKAR KONASEEMA DISTRICT

Notice No. 399/D/2022 O/o Tahsildar / Chairman, Mandal Level Aquaculture
Dated 12.09.2024 Committee, Malkipuram Mandal
URGENT NOTICE

Sub: Fisheries —Dr. BR. Ambedkar Konaseema District - MA.No.3 of 2023 in OA.
No. 91/2020 (SZ) filed before Hon’ble National Green Tribunal by Sri
Venkatapathi Raja Yenumula — Orders issued for demolition of illegal
Aquaculture ponds — Informed to keep your valuable assets and harvest live
stock — Reg.

Ref: 1. Final orders issued by Hon’ble NGT, Chennai in M.A.NO.3 of 2023 in O.A.
No. 91 /2020 filed by Sri Venkatapathi Raja Yenumula of Kesavadasupalem,
Sakhinetipalli Mandal.

2. Note file No. 92/A6/2020, dated 10.09.2024 of the Collector & District
Magistrate, Dr. BR. Ambedkar Konaseema District, Amalapuram.

sk
Vide reference 1% cited above Sri. Venkatapathi Raja Yenumula, Kedavadasupalem,
Sakhinetipalli Mandal was filed M.A.NO.3 of 2023 in O.A. No. 91 / 2020 before Hon’ble
NGT, Chennai and prayed for demolition of illegal Aquaculture ponds due to the detrimental
effect to the Environment. After hearing the case the Hon’ble NGT, Chennai has delivered the
following orders on 04.09.2024.
1. Though the order was passed as early as on 18.07.2022 and the Miscellaneous
Application was filed on 11.03.2023, even after a passage of two years, the State

Authorities have not complied with the directions given in the Original Application.

2. The learned counsel appearing for the authorities would request some more time to
comply with the orders. Accordingly, the time is granted till 30.09.2024 to comply
with the order and to file their compliance report, failing which, the MoEF & CC will
be directed to cause an inspection and find out the reason for the failure of the
authorities for not implementing the order. If the order is not complied with,

appropriate action will be taken against the concerned officials under Section 26 of

the National Green Tribunal Act, 2010.

As per the orders of Hon’ble NGT, Chennai, you have been served notices previously,

but there was no response from you. Hence, as per the final orders of Hon’ble NGT, Chennai,
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it is here by informed that the Illegal Aquaculture ponds in your village will be demolished
from 16.09.2024 onwards. Therefore, you are here by instructed to shift your valuable things
to safer places and also to harvest Fish/Prawn if any in your ponds. It was also informed that

no exemption will be given to anybody in this regard.

S/~ *Hkkk Qd/- ****
Asst. Director of Fisheries, Razole, Tahslidar, Malkipuram
Convenor, MLC Chairman, MLC
/I Attested by //

; District Fisheries officer,

Dr. BR. Ambedkar Konaseema District,
Amalapuram
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF FISHERIES
DR. BR. AMBEDKAR KONASEEMA DISTRICT

Notice No. 399/D/2022 O/o Tahsildar / Chairman, Mandal Level Aquaculture
Dated 12.09.2024 Committee, Sakhinetipalli Mandal
URGENT NOTICE

Sub: Fisheries -Dr. BR. Ambedkar Konaseema District - MA.No.3 of 2023 in OA.
No. 91/2020 (SZ) filed before Hon’ble National Green Tribunal by Sri
Venkatapathi Raja Yenumula — Orders issued for demolition of illegal
Aquaculture ponds — Informed to keep your valuable assets and harvest live

stock — Reg.

Ref: 1. Final orders issued by Hon’ble NGT, Chennai in M.A.NO.3 0f 2023 in O.A.
No. 91 /2020 filed by Sri Venkatapathi Raja Yenumula of Kesavadasupalem,

Sakhinetipalli Mandal.

2. Note file No. 92/A6/2020, dated 10.09.2024 of the Collector & District
Magistrate, Dr. BR. Ambedkar Konaseema District, Amalapuram.

sk

Vide reference 1% cited above Sri. Venkatapathi Raja Yenumula, Kedavadasupalem,
Sakhinetipalli Mandal was filed M.A.NO.3 of 2023 in O.A. No. 91/ 2020 before Hon’ble
NGT, Chennai and prayed for demolition of illegal Aquaculture ponds due to the detrimental
effect to the Environment. After hearing the case the Hon’ble NGT, Chennai has delivered the
following orders on 04.09.2024.

1. Though the order was passed as early as on 18.07.2022 and the Miscellaneous
Application was filed on 11.03.2023, even after a passage of two years, the State

Authorities have not complied with the directions given in the Original Application.

2. The learned counsel appearing for the authorities would request some more time to
comply with the orders. Accordingly, the time is granted till 30.09.2024 to comply
with the order and to file their compliance report, failing which, the MoEF & CC will
be directed to cause an inspection and find out the reason for the failure of the
authorities for not implementing the order. If the order is not complied with,

appropriate action will be taken against the concerned officials under Section 26 of

the National Green Tribunal Act, 2010.

As per the orders of Hon’ble NGT, Chennai, you have been served notices previously,

but there was no response from you. Hence, as per the final orders of Hon’ble NGT, Chennai,
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it is here by informed that the Illegal Aquaculture ponds in your village will be demolished
from 16.09.2024 onwards. Therefore, you are here by instructed to shift your valuable things
to safer places and also to harvest Fish/Prawn if any in your ponds. It was also informed that

no exemption will be given to anybody in this regard.

Sd/- ***kk Sd/- ****
Asst. Director of Fisheries, Razole, Tahslidar, Sakhinetipalli
Convenor, MLC Chairman, MLC
/] Attested by //

;istrict Fisheries officer,

Dr. BR. Ambedkar Konaseema District,
Amalapuram
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

Annexure - IV

WP No. 21202 OF 2024
BETWEEN :

1. Prathi Satyanarayana S/o Kondayya

Age: 60 years, Occ; Cultivation, H.No: 193,
Sakhinetipalli, Cinema Hal| Center,
Sakhinetipalli, Sakhinetipalli Lanka,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533251

. Rudharaju Venkata Krishnam Raju,
s/o Seetharama Raju Rudhraju,
Age:79 vyears, Occ: Cultivation, D-47,
Flat No.301, Raga Heights Apts,
Siddhartha Nagar Park, Madhura Nagar,
Ameerpet, Hyderabad, Andhra Pradesh — 500038

. Rudharaju Rama Sita, W/o. Rudharaju
Venkata Krishnam Raju, Age:67 years,
Occ: Cultivation, D-47, Flat No.301,

Raga Heights Apts, Siddhartha Nagar Park,

Madhura Nagar, Ameerpet, Hyderabad,
Andhra Pradesh — 500038

. Mandapalli Venkateswararao S/o laxmanarao,
Age:52 years, Occ: Cultivation, 3-48,
Near Cheruvu gattu, Antarvedi Devasthanam,
Sakhinetipalli Mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

. Mandapati Satyanarayana, S/o. Lakshamanarao,
Age:48 years, Occ: Cultivation, 3-48A,
Near Cheruvu gattuy, Antarvedi De\(asthanam,
Sakhinetipalli Mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

NENT
ATTESTOR DEPO


21202

Annexure - IV


Dharmarad,
" l/iondgss;i:resla'o\évc/:OCultivation, 3-6 Usiri thota,
ge: !

inetipalli Mandalam
- anam, Sakhiné /
ﬁ?\igrrzzg:p%e::;tgr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533252

7. Gundubogula Suryanarayana Murthy,
$/0. Narasimha Swamy, Age:52 Years,
Occ: Cultivation, 1-131, Ram Bagh,'
Near Ramalayam temple, AntarveQI Devasthanam,
Sakhinetipalli Mandalam, Antarvedipalem,
Dr.B.R.AmbedkarKonaseema,
Andhra Pradesh - 533252

8. Gundubogula Narasimha Swamy, S/o. Suryarao,
Age:83 years, Occ: Cultivation, 1-131,
Ram Bagh, Near Ramalayam temple,
Antarvedi Devasthanam, Sakhinetipalli Mandalam,

Antarvedipalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533257

. Gunisetti Lakshmi, W/o Sambasivam,
Age:46 years, Occ: Cultivation, 1-157/1,
G.V.Punitha, Near Ramalayam temple,

Antarvedi Devasthanam, Sakhinetipalli Mandalam,

Antarvedipalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh ~ 533252

10. Pinapothula Venkateswarulu, S/o. Veera Swamy,
Age:53 years, 0

cc: Cultivation, 1-10/2,
Anthervedi Pall Palem anthan. i Anthervedi
Dr.B.R Ambediar ke e vedi

ar Konase
Andhra Pradesh - 5332528ma,

bu, s/o. Narasimha Murhty,

oo 9 Cltivation  2-77/1
AntherVEdl Kara An -9, ’ Vanthena
Sakhinetipallj D’r.B_tharVedl, Near Kotha Vanthena,

: eema,
Andhra Pradest, — 533'2?§edkar Konas

ATTESTOR DEPONENT
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12. Bellamkonda Padmaiirao, S/o. Satyanarayana,

13.

14.

15.

16.

17.

Age:64 years, Occ: Cultivation, 3-98-2, Anthervedi Kara,
Dinda Kodapa, Sakhinetipalli, Anthervedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533252

Adapa Mahalakshmi, W/o Rambabu,

Age:50 years, Occ: Cultivation, 2-77/1, Anthervedi Kara,

Antharvedi, Near Kotha Vanthena, Sakhinetipalli,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533252

Achanta Venkanna, S/o. Narayana Swamy,
Age: years, Occ: Cultivation, 3-90,
Kesavadasupalem, Hanuman Center,
Sakhinetipalli, Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533252

Kollabathula Naga Bhushanam, s/o. Venkatarao,
Age: years, Occ: Cultivation, 1-154,
Kollabathula vari gropu, Kesavadasupalem,
Sakhinetipalli, Anthervedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533252

Pothabattula Venkateswarulu, S/o. Shaseyya,
Age:54 years, Occ: Cultivation, 2-179,

Palli Palem, antharvedi, Palli Palem, Antharvedi,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Oduru Dhanalakshmi, W/o. Srinivasa Rao,
Age:40 years, Occ: Cultivation,4—'124,
Gondi, Achanta vari group, Gondi,
Sakhinetipalli Mandalam,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

ATTESTOR DEPONENT
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0
0. Ramara ! .
15, otta SRS S/ultivation’ 3-22, Usiri thots,
.Age:48 years, UCC am, Sakhinetipalli Mandalam,

- Devasthan
Antaweg;pE?!;StBr.B.R- Ambedkar Konaseema,
Antarve !

Andhra Pradesh - 533252

19, Bellamkonda Narasimfiarac, S/O;} Pgtgltlyz;lu
Age:58 years, Occ: Cuttivation, 4-291-1,
Anthervedi Kara, Bellamlfonqa vari group,
Anthervedi kara, akhinetipalli,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533252

20. Tirumula Thrinadulu, S/o. Venkataramayya,
Age:37 years, Occ: Cultivation, 3-162,
High School Road, Sakhinetipalli Antharvedi,

Antharvedi, Dr.B.R Ambedkar Konaseema,
Andhra Pradesh - 533252,

21. Thumy Sathibaby

Age:41 years, 0
Antharvedi, \

, §/0. Yesubabu,

cc: Cultivation, 4-284,
€ar cycle shop center,
ra, Sakhinetipalli,

dkar Konaseema,

Andhra Pradesh — 533252

22. Thumy Rambabu, S/o. Yesubaby
29&42 yegrs, cc: Cultivation 4-1284/
ntharved!, Near ycle shop cénter
Antharvegi kara, Sai inetipaji ,
Dr.B.R Ambec i

0
Andhra Pradesh, 53ggsse2emal

2 . T
3 iagtgflsrgddy Ja annadham, C/o. Nagabhushanam,
Nea.r Ra)rlr?;rs' Occ: tivation 1-266,
Sakhinetipaﬁiy:,l Mple, Anta’rvedi Devasthanam,
D 'B-R-Ambedkaarn 31am, Antarvedipalem,

DEPONENT
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24. Adabala V Brahmaji Rao, S/o. Krishnamurthy,
Age:52 years, Occ: Cultivation, 3-43, turpu palem,

Ramalayam Veedi, turpy palem, Malkipuram Mandala,
Sivakodu, Dr.B.R Ambedkar Konaseema,
Andhra Pradesh - 533744

25. Adabala Chandra Vani, W/o. Veera Brahmaji Rao,
Age:45 years, Occ: Cultivation, 3-43, turpu palem,

Ramalayam Veedi, turpu palem, Malkipuram Mandala,
Sivakodu, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533244

26. Indukuri Murali Krishnam Raju, S/o. Ramakrishna Raju,

Age:64 years, Occ: Cultivation, 24-15-3/1, Ward 34,
Kallakuri vari street, Vijaya Kumar raju nagar,

Bhimavaram, Sivaraopeta, West Godavari,
Andhra Pradesh - 534202

27. Pothuraju Lakshmi Narayana, s/o. Surya Venkata

Suryanarayana, Age:57 years, Occ: Cultivation,
2-67/1, Anthervedi Kara,

Near Venkateswara Swamy Temple,

Antarvedi kara,

Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

28. Pothuraju Sri Nagendra Kumar, S/o. Surya Venkata
Suryanarayana, Age:58 years, Occ: Cultivation,
2-33/1, Beside main road,

Near Venkateswara Swamy Temple, Antarvedi kara,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

29. Pothuraju Sri Venkata Krishna, s/o. Surya Venkata
Suryanarayana, Age:60 years, Occ: Cultivation,
2-33, Near Venkateswara Swamy Temple,
Sakhinetipalli Mandalam, Antarvedi,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

ATTESTOR DEPONENT
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1da Subrahmanyan Sﬁl_zggtya arayana,
30' Be“a.m;( Oears Occ: Cultivation, tharvéd;
ﬁgteai?ve?jli Karla, Darl kodapa, An /

inetipall dipalem,
khinetipalli, Antarve
SD?'.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533252

31. Potabathula Venkateswarulu, 5/0. Veerla Venkayya,
Age: 58 years, Occ: Cultivation, 2-.135,
Palli Palem meraka, Antarvedi Palli Palem,
Antarved, Dr.B.R. Ambedkar Konaseema,
Andhra Pradesh - 533252

32. Gubbala Boja Satyavati, w/o Venkata sett,
Age:50 years, Occ: Cultivation, Kesavadasupa!em,

Sakhinetipali, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 53325

33. Yattam Surya Prabhakarrao, S/o. Venkatarao,

Cultivation, 4-68,

 ReSavadasupalem, kesavadasupalem
Dr.B.R.Ambed ar Konaseema,
Andhra Pradesh — 533252

!

34. Bommisetti Kri

35. Gun(liubogula Nageswararao S/o. Venkataswami,
Age:48 Years, Oce. Ultivation 1-13, G B Meraka,
Antarved! Devastf anam Sakhi’netipa“i mandalam,
Antarvedipale, !

: Dr.B, naseema,
Andhra Pradegh _ 533§égmbedkar Ko

ATTESTOR DEPONENT
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36. Kundem Chandra Nageswari,

W/0.China Maha Lakshmeswara Rao,
Age:75 years, Occ: Cultivation, 5-124,

Mori, Near High School, Sakhinetipalli,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

37. Yenumula Hanumantharao, S/o. Bangariyya,
Age:73 years, Occ: Cultivation, 2-201,

Kesavadasupalem, Panchayati road, Sakhinetipalli
Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533257

38. Mallipudi Rambabu, S/o. Sesharao,
Age:41 years, Occ: Cultivation, 3-34,
Kesavadasupalem, Mallipudi Street,
Sakhinetipalli, Kesavadasupalem,

Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

39. Mallipudi Sesha Rao, S/o. Gandhi Narasimha Murthy,
~ Age:70 years, Occ: Cultivation, 3-34,
Kesavadasupalem, Mallipudi Street,
Sakhinetipalli, Kesavadasupalem,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

40. Undapalli Venkateswararao, S/o. Narasimha Murthy,
Age:71 years, Occ: Cu\tivatlpn, 1.-2-9, .
kesavadasupalem, Undapalli vari vidhi,
Sakhinetipalli, Kesavadasupalem,

Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

i Gouriparvathi, W/o. Venkateswararao,

- L)\n?ggn;fa?s 8cc: Cultivation, 1-29, kesavadasupalem,
L?ndapal\i va;i vidhi, Sakhinetipalli, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

DEPONENT
ATTESTOR



42. Gannabattula Venkata
w/o. Ramanjaneyulu,.A _
1-26, Undapall vari vidhi,
sakhinetipalli Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533252

43, Ganabathula Ramanjaneyulu,
S/o. Lakshmi Narasimha Swamy,
Age:60 years, Occ: Cultivation, 1-26,
Undapalli vari vidhi, Kesavadasupalem,
Sakhinetipalli, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

44. Yenumula Dharma Raju, S/o. Bangarayya,
Age:73 years, Occ: Cultivation, 2-200,
Yenumula vaari veedi, Sakhinetipalli,
Antarvedipalem, Dr.B.R.Ambedkar Konaseema,

~ Andhra Pradesh — 533252 '

45, Mallepudi Nagamani, W/o. Gandhi Narasimha Naidu,
Age:40 years, Occ: Cultivation, 3-34,
mallipudi vari meraka, Kesavadasupalem,
Sakhinetipalli, Antharveripaelm,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

46, Puvvala Suresh, S/o. Yesu Babu,
- Age:46 years, Occ: Cultivation,
2-34/2, Peedintalamma Temple, Kesavadasupalem,
Sakhinetipalli, Antharveripalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

47. Yenumula Sri Durga, D/o. Veera Venkata

Satyan Naga Brahmaji, Age:24 years,

Occ: Cultivation, 2-200, Kesavadasupalem,
Yenumala vari vidhi, Sakhinetipalli, Antharveripalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

ATTESTOR DEPONENT
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48. Yen.umula Swami Naidu, S/o. Venkata Swami,
Age: 63 years, Occ: Cultivation,

2-13,. Ke_saquasupalem, Panchayati Vadha,
Sakhinetipalli, Kesavadasupalem,

Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533252

49. Kollabathula Raju, S/o. Kutumbarao,
Age:55 years, Occ: Cultivation, 2-57,
Adharsha Nagar, Antarvedidevasthanam,
Sakhinetipali mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

50. Kesari Satyanarayana, S/o. Durgarao,
Age:55 years, Occ: Cultivation,
1-3-3-b, Antarvedi Kara, Daari kodapa,
Antarvedi kara, Sakhinetipalli, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

51. Aachanta Venkata Satyanarayana, S/o. Venkata Narasayya,
Age:54 years, Occ: Cultivation,
1-142, Kesavadaupalem, Mendu palem, Sakhinetipalli,
Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

52. Manda Radha Krishna, S/o. _Rangarao,
Age:46 years, Occ: Cultivation, 6-9_4, o
Kesavadasupalem, Sai Nagar, Sakhinetipalli,

asupalem, Antarvedipalem,
gfsg\simbgdkar Konaseema, Andhra Pradesh — 533252

i WJjo. Subrahmanyam,
> [\232?52345;62?5,]\482& Clﬁ|tivati0n, 5-97, Sai I\ijac_lgar,
Kesavadasupalem, Kesavadasupalem Mandal,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

DEPONENT
ATTESTOR
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54. Achanta Naga Laxmi, W{o. I_D\amakrlshna,
Age:48 years, Occ: Cultlvatpon,.2-15,
Kesavadasupalem, Achanta vari meraka,
Sakhinetipalli, Kesavadasupalem,

Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533252

55. Undapalli vira Venkata Satyanarayana,
S/o. Narasimhamurthy, Age:63 years,
Occ: Cultivation, 1-17, Undapalli varividi,
Vinayaka Center, Sakhinetipalli,
KesavadasupaIem,KesavadasupaIem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

56. Undapallj Narayana Swamy S/o. Subbarao,
Age:56 years, Occ: Cultivation,
1-12, Undapalli vari veedi,
Near Vinayaka temple, sakhinetipalli,

Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

57. Vundapalli Nageswara Rag

Age:48 Years, Occ: Cultiy
1-12, Undapall

: S/o. Subbarao,
ation,

i Vari Meraka,SakhinetipaHi,
Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

58. Mandapati Sri Ra

Kesavadasupalem post, Kesavadasupalemr
Kesavadasupalem

+ Or.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Mandapat; Nageswars Rao, S/o, Venkateswararao,
Qge:35dyears, Occ: Cultivation, 2-250,

esava asupalem, Golla| Sakhinetipalli,
Kesavadasupale S Jroup, -

m, Dr.B.R, dkar Konaseema,
Andhra Pradesh — 533252 Ambe

59.

ATTESTOR DEPONENT
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60. Medicharl i
S/o. Subt?agagapzaem‘f?MOhan Venkata Satyanarayana,
- L 147 years, Occ: Cultivati
5-94/3, Kaluvagattu, Ramarajulanka, vetom

Malikipuram, Dr.B
, Dr.B.R.
Andhra Pradesh — 53";31;33edkar Konaseema,

61. I\\//I\;e/%icgilgi Veera Venkata Satyanarayanamma,
5_95. o arao, Age: 67 years, Occ: Cultivation,
Mal'}é‘ inna kaluva gattu, Ramarajulanka,

ikipuram, Dr.B.R.Ambedkar Konaseema
Andhra Pradesh — 533253 ,

62. Addala Venkanna Babu, S/o. Satyanarayana
Age:52 years, Occ: Cultivation, 3-33, ,
Kesavadasupalem,Malli pudi vari meraka,
Sakhinetipalli, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

63. Ravuri Satyanarayana, S/o. Venkata Narasayya,
Age:58 years, Occ: Cultivation, 1-21,
Kesavadasupalem, Vinayaka Gudi,
Sakhinetipalli, Kesavadasupalem,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

64. Adabala Veera Brahmaji Rao, S/0. Krishnamurthy,
Age:52 years, Occ: Cultivation, 3-43, turpu palem,
ramalayam veedi, turpu palem,

Malkipuram Mandalam, Sivakodu,

Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533244 3
.... Petitioners

AND

1. The State of A

Rep.by Its Principal 5€
An?mal Husbandry, Dairy Development

And Fisheries De_part
Secretariat Buildings,
Guntur District.

DEPONENT

ATTESTOR



0

Th VAL

hairman, :
cum rict Level Committee,

2. The District Collector
District,

lture Dist
h Water Aqua Cu
F[ger:‘s B.R. Ambedkar Konaseema

Amalapuram.

int Di Secretary,
~» Joint Director cum Mem.ber' .
> 1f:'rwgsh Water Aqua Culture District Level Committee,

Dr. B.R. Ambedkar Konaseema District,
Amalapuram.

4. The Fisheries Development Officer,
Fisheries Department, Govt of A.P.,
Dr. B.R. Ambedkar Konaseema District,
Amalapuram.

5. The Assistant Director of Fisheries,
Fisheries Department, Mamidi Kuduru,
Dr. B.R. Ambedkar Konaseema District.

6. The Tahsildar,
Sakhineti Mandal, Sakhineti,
Dr. B.R. Ambedkar Konaseema District.

7. The Tahsildar,

Kesavadasupalem Mandal, Kes
, Kesavadasupalem
Dr. B.R. Ambedkar Konaseema District.

8. The Tahsildar,

Malkipuram Mandal Malki
, Ipuram
Dr. B.R. Ambedkar Konaseema District.

9. The Tahsildar,

gnt%rvedi Mandal, Antarvedi
r,
.R. Ambedkar Konaseema District.

+Respondents

ATrESTOR
DEPONFERN



AEFIDAVIT FILED BY THE PETITIONER

I, Prathi Satyanarayana S/o Kondayya, Age: 60 years, Occ:
Cultivation,

HNo: 193, Sakhinetipalli, Cinema Hall Center,
Sakhinetipalli, Sakhinetipalli Lanka, Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533251 4q hereby solemnly and sincerely affirm
and state on oath as follows -

1. Tam the Petitioner No.1 herein as such I am well acquainted with

the facts of the case. The grievances of all the petitioners are similar
and T am authorized to file on behalf of all the petitioners. However, a

separate court fee has been deposited individually as per the Writ
Rules.

2. The Present Writ petition is being filed questioning the action of

Respondents 2 to 5 in trying to demolish the Tanks of the petitioners
mentioned in Annexure-I of the affidavit in different survey numbers
and different extents in Sakhinetipalli Mandal, Antarvedi Mandal,
Kesavadasupalem Mandal and Malkipuram Mandal of B.R. Ambedkar
Konaseema District without issuing notice is illegal, arbitrary, violation

of Principles of Natural Justice and violation of Article-14, 19 and 21 of
Constitution of India.

3 Tt is submitted that all the petitioners are farmers, they are the

absolute owners of different extents of lands in Sakhinetipalli Mandal,

Antarvedi Mandal, Kesavadasupalem Mandal and Malkipuram Mandal of

B.R. Ambedkar Konaseema District. The individual extent of lands the

petitioners and particulars of survey numbers are described in

DEPONENT
ATTESTOR
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Annexure-1 in tabular form for the brevity of the affidavit, The
petitioners filed the relevant title documents/revenue records sych és
the Pattadar passbook and Form-1B register are filed as é mate’na\
paper in Volume-II of Material Papers for reference of this Hon'ble

Court. The petitioners undertake to file the registered sale deeds if the
Hon'ble Court directs the petitioners.

4. Itis submitted that the surrounding lands of the petitioners are

not fit for cultivation due to conditions of salty water. Since 1983 the

subject lands have been utilized as tanks and all the petitioners from

their forefathers cultivate the fish Culture by dumping prawn seeds. The

petitioners and their family members are depending on the fruits raised

from the cultivation of tanks except that there are no other sources for
their survival. :

5. It is submitted that in the year 1996

» the Government of Andhra
Pradesh in governance with Article-39 0

f the Constitution of India
introduced a Scheme l.e., Jawahar Rojghar Yojana ang sanctioned

I is submitted that the petitioners maintain a separate qrqn

M to drain the Wwaste water directly connected to the drainage
canal merged into the Bay of Be

ngal. The petitioners never violated the
terms of

the government at

any point in time and there are no
grievances

Of obstructiong from the government till the date,

ATTESTOR DEPONENT
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15 dents No.4 and 5

7. It's submitted that the ;uthor'i.ties of respon
n the villages on 21-09-2024

our Mandals aré going
the orders of the
respondent

made canvassing by way of Tom Tom |
that the subject Tanks of the petitioners in the f

to demolish on  24-09-2024 to show the compliance of

Hon'ble Green Tribunal. When the petitioners enquired with
of the orders of the G

ces or not participated
hus whatever the
binding on the

No.6 they did not disclose the particular reen

Tribunal. The petitioner has not received any noti

in proceedings before the Hon'ble Green Tribunal, t

orders passed by the Hon'ble Green Tribunal are not

pefitioners.

8.  Itis humbly submitted that the petitioners made an inquiry with
the other villagers who got a notice from respondents No.5 and 6 they
supplied a copy of the notice. On perusing the notice, it is notified that
as per the orderé of the Hon'ble Green Tribunal in O.A. No. 91 of 2020,
they are proposing 1o demolish the Tanks of the petitioners. It is

pertinent 10 state here that on an earlier occasion in the year 2022 in

under the orders in 0.A. No.91 of 2020 the authorities of APEPDCL
ued notices to some of the petitioners for

disconnection of electr ctions. The said action was challenged
by the 12 petitioners who received the notices before this Hon'ble Court
vide W.P. No. 35141 of 2022 before this Hon'ble Court. This Hon'ble

Court was pleased to dispose of the Writ Petition on dt.15-11-2022
submit their explanations to the notice on

Amalapuram Division iss
jcity conne

directed the petitioners to
such. an explanation the respon
the reply and take appropriate decision by following due procedure of
law within 2 weeks ill then not to take any coercive steps against the

no steps have been taken by the APEPDCL

dents therein are directed to consider

petitioners. TO date,

authorities.
DEPONENT

ATTESTOR
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9. Itis submitted that the petitioners do .not know Zboutdthe Saig
orders of the Green Tribunal at any point of time as .c?n ucted and p,
notice was issued at any point of time to the petitioners as stateq
above. The petitioner has had the said lands /Tanks for the.last 3
decades. The petitioners are not parties to the said complaint or the
said proceedings before the Green Tribunal, Thus the actions of
respondents 5 and 6 at the instance of the third parties are ex-facie
illegal and unjust. The department has encouraged all these years for
the development of the prawn culture and now based on the unbinding |
orders trying to demolish the Tanks of the petitioners without issuing

any prior notice and conducting an inquiry is illegal, arbitrary,

violation of the Principles of Natural Justice and violation
19 and 21 of Constitution of India.

and a
on Artilce-14,

11, Itis submitted that the Petitioners had not filed any Writ, Suit, or

any other Claim / Appeal before any Court or Authority for the relief
sought in the present Writ Petition, and the Petitioners have no other

alternative remedy E€xcept to approach this Hon'ble

Court under Article
226 of Constitution of India.

Hence the petitioner. Prays that the Hon'ble Court may be pleased to

rticularly one in the nature of
of the respondents 21t 5ip

e petitioners mentioned

issue a Writ order or direction more pa
Writ of Mandamuys declare the action
tying to demolish the Tanks of th
Annexure-I of the affidavit in different
extents in Sakhinetipayj Mandal, Antarv
Mandal and Malkipuram Mandal of B.R.

in
survey numbers and different
edi Mandal, Kesavadasupalem

Ambedkar Konaseema District
without issuing notice is illegal, arbitrary,

ATTESTOR DEPONENT
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violation of Principles of Natural Justice and violation of Article-14, 19,
and 21 of the Constitution of India and consequently direct the
Respondents not to interfere and demolish the Tanks of the petitioners
specified in Annexure-I attached to the affidavit in Sakhinetipalli
Mandal, Antarvedi Mandal Kesavadasupalem Mandal and Malkipuram
Mandal of B.R. Ambedkar Konaseema District and pass such other order

or orders as this Hon'ble Court may deem fit and proper in the
circumstances of the case.

Hence, the Petitioners prays that the Hon’ble Court may be
pleased to direct the respondents not to interfere and demolish the
tanks of the petitioner specified in Annexure-I attached to the affidavit
in Sakhinetipalli Mandal, Antarvedi Mandal, Kesavadasupalem Mandal
and Malkipuram Mandal of B.R. Ambedkar Konaseema District pending
disposal of above Writ Petition and pass such other order or orders as
this Hon'ble Court may deem fit and proper in the circumstances of the

case.

Solemnly and sincerely affirm this
the day of 23 day of September 2024
And signed his name in My presence Deponent

Advocate/Amaravathi
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VERIFICATION

I, Prathi Satyanarayan? Sfo Kondayya, Age: 60 Vs, o,
cutivation, H:No: 193 Sakhinetipalli,  Cinema  Hall Center‘,
Sakhinetipall, Sakhinetipalli Lanka, Dr.B.R.Ambedkar Konaseem,
andhra Pradesh — 533251 hereby state and declare that the contents

stated in the above Para’s are true and correct to the best of oy
knowledge and belief.

Hence verified on this the 23 day of September 2024 at Amaravathi

Counse@?he Petitioner

DEPONENT



46 Annexure - V

IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVAT?
(SPECIAL ORIGINAL JURISDICTION)
MONDAY, THE TWENTY THIRD DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR ,
THE HONOURABLE T
SRI JUSTICE TARLADA RAJASEKH
WRIT PETITION NO: 21202 OF 2024 (HARRAQ

BETWEEN :

1. Prathi Satyanarayana S/o Kondayya
Age: 60 years, Occ: Cultivation, H.No: 193,
Sakhinetipalli, Cinema Hall Center,
Sakhinetipalli, Sakhinetipalli Lanka,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533251,

2. Rudharaju Venkata Krishnam Raju, - -
- s/o Seetharama Raju Rudhraju,

Age:79 vyears, Occ: Cultivation, D-47,

Flat No.301, Raga Heights Apts,

Siddhartha Nagar Park, Madhura Nagar,

Ameerpet, Hyderabad, Andhra Pradesh — 500038

3. Rudharaju Rama Sita, W/o. Rudharaju
Venkata Krishnam Raju, Age:67 years,
Occ: Cultivation, D-47, Flat No.301,

Raga Heights Apts, Siddhartha Nagar Park,
Madhura Nagar, Ameerpet, Hyderabad,
Andhra Pradesh — 500038

4. Mandapalli Venkateswararao S/o laxmanarao,
Age:52 years, Occ: Cultivation, 3-48,
Near Cheruvu gattu, Antarvedi Devasthanam,
Sakhinetipalli Mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

5. Mandapati Satyanarayana, S/o. Lakshamanarao,
Age:48 years, Occ: Cultivation, 3-48A,
Near Cheruvu gattu, Antarvedi Devasthanam,
Sakhinetipalli Mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252
...Contd.2
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6. Konda Suseela, W/o Dharmarao,
Age:58 years, Occ: Cultivation, 3-6 Usiri thota,
Antarvedi Devasthanam, Sakhinetipalli Mandalam,
Antarvedipalem, Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

7. Gundubogula Suryanarayana Murthy,
S/o. Narasimha Swamy, Age:52 years,
Occ: Cultivation, 1-131, Ram Bagh,
Near Ramalayam temple, Antarvedi Devasthanam,
Sakhinetipalli Mandalam, Antarvedipalem,
Dr.B.R.AmbedkarKonaseema,
Andhra Pradesh — 533252

8. Gundubogula Narasimha Swamy, S/o. Suryarao,
Age:83 years, Occ: Cultivation, 1-131,
Ram Bagh, Near Ramalayam temple,
Antarvedi Devasthanam, Sakhinetipalli Mandalam,
Antarvedipalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

9. Gunisetti Lakshmi, W/o Sambasivam,
Age:46 years, Occ: Cultivation, 1-157/1,
G.V.Punitha, Near Ramalayam temple,
Antarvedi Devasthanam, Sakhinetipalli Mandalam,
Antarvedipalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

10. Pinapothula Venkateswarulu, S/o. Veera Swamy,
Age:53 years, Occ: Cultivation, 1-10/2,
Anthervedi Palli Palem,Anthervedi, Anthervedi,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

11. Adapa Rambabu, s/o. Narasimha Murhty,
Age:56 years, Occ: Cultivation, 2-77/1,
Anthervedi Kara,Antharvedi, Near Kotha Vanthena,
Sakhinetipalli, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

...Contd.3
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Bellamkonda Padmajirao, S/o. Satyanarayana,

Age:64 years, Occ: Cultivation, 3-98-2, Anthervedi Kara,
Dinda Kodapa, Sakhinetipalli, Anthervedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Adapa Mahalakshmi, W/o Rambabu,

Age:50 years, Occ: Cultivation, 2-77/1, Anthervedi Kara,
Antharvedi, Near Kotha Vanthena, Sakhinetipalli,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Achanta Venkanna, S/o. Narayana Swamy,
Age: " years, Occ: Cultivation, 3-90,
Kesavadasupalem, Hanuman Center,
Sakhinetipalli, Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Kollabathula Naga Bhushanam, s/o. Venkatarao,
Age: vyears, Occ: Cultivation, 1-154,
Kollabathula vari gropu, Kesavadasupalem,
Sakhinetipalli, Anthervedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh - 533252

Pothabattula Venkateswarulu, S/o. Shaseyya,
Age:54 years, Occ: Cultivation, 2-179,

Palli Palem, antharvedi, Palli Palem, Antharvedi,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Oduru Dhanalakshmi, W/o. Srinivasa Rao,
Age:40 years, Occ: Cultivation,4-124,
Gondi, Achanta vari group, Gondi,
Sakhinetipalli Mandalam,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

...Contd.4
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Kotta Srinivasarao, S/o0. Ramarao,

Age:48 years, Occ: Cultivation, 3-22, Usiri thota,

Antarvedi Devasthanam, Sakhinetipalli Mandalam,

~ Antarvedipalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Bellamkonda Narasimharao, S/o. Mutyalu,
Age:58 years, Occ: Cultivation, 4-291-1,
Anthervedi Kara, Bellamkonda vari group,
Anthervedi kara, akhinetipalli,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Tirumula Thrinadulu, S/o. Venkataramayya,
Age:37 years, Occ: Cultivation, 3-162,

High School Road, Sakhinetipalli, Antharvedi,
Antharvedi, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252.

Thumu Sathibabu, s/o. Yesubabu,
Age:41 years, Occ: Cultivation, 4-284,
Antharvedi, Near cycle shop center,

Antharvedi kara, Sakhinetipalli,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Thumu Rambabu, S/o. Yesubabu,
Age:42 years, Occ: Cultivation,4-284,
Antharvedi, Near cycle shop center,
Antharvedi kara, Sakhinetipalli,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Katikireddy Jagannadham, C/o. Nagabhushanam,

Age:58 years, Occ: Cultivation, 1-266,

Near Ramalayam temple, Antarvedi Devasthanam,

Sakhinetipalli Mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

...Contd.5
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24. Adabala V Brahmaji Rao, S/o. Krishnamurthy,
Age:52 years, Occ: Cultivation, 3-43, turpu palem,
Ramalayam Veedi, turpu palem, Malkipuram Mandala,
Sivakodu, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533244

25. Adabala Chandra Vani, W/o. Veera Brahmaji Rao,
Age:45 years, Occ: Cultivation, 3-43, turpu palem,
Ramalayam Veedi, turpu palem, Malkipuram Mandala,
Sivakodu, Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533244

26. Indukuri Murali Krishnam Raju, S/o. Ramakrishna Raju,
Age:64 years, Occ: Cultivation, 24-15-3/1, Ward 34,
Kallakuri vari street, Vijaya Kumar raju nagar,
Bhimavaram, Sivaraopeta, West Godavari,

Andhra Pradesh — 534202 '

27. Pothuraju Lakshmi Narayana, s/o. Surya Venkata
Suryanarayana, Age:57 years, Occ: Cultivation,
2-67/1, Anthervedi Kara,

Near Venkateswara Swamy Temple,
Antarvedi kara,

Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

28. Pothuraju Sri Nagendra Kumar, S/o. Surya Venkata
Suryanarayana, Age:58 years, Occ: Cultivation,
2-33/1, Beside main road,

Near Venkateswara Swamy Temple, Antarvedi kara,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

29. Pothuraju Sri Venkata Krishna, s/o. Surya Venkata
Suryanarayana, Age:60 years, Occ: Cultivation,
2-33, Near Venkateswara Swamy Temple,
Sakhinetipalli Mandalam, Antarvedi,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

...Contd.6
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Bellamkonda Subrahmanyam, S/o. Satyanarayana,
Age:45 years, Occ: Cultivation, 4-297,

Antarvedi Kara, Dari kodapa, Antharvedi,
Sakhinetipalli, Antarvedipalem,

Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Potabathula Venkateswarulu, S/o. Veerla Venkayya,
Age: 58 years, Occ: Cultivation, 2-135,

Palli Palem meraka, Antarvedi Palli Palem,
Antarvedi, Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Gubbala Boja Satyavati, w/o Venkata setti,
Age:50 years, Occ: Cultivation, Kesavadasupalem,
Sakhinetipali, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Yattam Surya Prabhakarrao, S/o. Venkatarao,
Age:63 years, Occ: Cultivation, 4-68,
Kesavadasupalem, Bellamkonda vari meraka, -
Sakhinetipalli, Kesavadasupalem, kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Bommisetti Krishna Murthy, S/o. Peda Brahmanna,
Age:76 years, Occ: Cultivation, 1-2,

Gundubogula vari meraka, Antarvedidevasthanam,
Sakhinetipalli mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Gundubogula Nageswararao, S/o. Venkataswami,
Age:48 years, Occ: Cultivation,1-13, G B Meraka,
Antarvedi Devasthanam, Sakhinetipalli mandalam,
Antarvedipalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

...Contd.7
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36. Kundem Chandra Nageswari,

37,

38.

39.

40.

W/o.China Maha Lakshmeswara Rao,
Age:75 years, Occ: Cultivation, 5-124,
Mori, Near High School, Sakhinetipalli,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Yenumula Hanumantharao, S/o. Bangariyya,
Age:73 years, Occ: Cultivation, 2-201,
Kesavadasupalem, Panchayati road, Sakhinetipalli,
Kesavadasupalem, Kesavadasupalem, ‘
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Mallipudi Rambabu, S/o. Sesharao,

Age:41 years, Occ: Cultivation, 3-34,
Kesavadasupalem, Mallipudi Street,
Sakhinetipalli, Kesavadasupalem,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Mallipudi Sesha Rao, S/o. Gandhi Narasimha Murthy,
Age:70 years, Occ: Cultivation, 3-34,
Kesavadasupalem, Mallipudi Street,

Sakhinetipalli, Kesavadasupalem,

Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Undapalli Venkateswararao, S/o. Narasimha Murthy,
Age:71 years, Occ: Cultivation, 1-29,
kesavadasupalem, Undapalli vari vidhi,
Sakhinetipalli, Kesavadasupalem,

Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

41.

Undapalli Gouriparvathi, W/o. Venkateswararao,

Age:68 years, Occ: Cultivation, 1-29, kesavadasupalem,

Undapalli vari vidhi, Sakhinetipalli, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

...Contd.8
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42. Gannabattula Venkata Krishna Rukmamba
w/o. Ramanjaneyulu, Age:53 years, Occ: Cultivation,
1-26, Undapalli vari vidhi, Kesavadasupalem,
Sakhinetipalli, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

43. Ganabathula Ramanjaneyulu,
S/o. Lakshmi Narasimha Swamy,
Age:60 years, Occ: Cultivation, 1-26,
Undapalli vari vidhi, Kesavadasupalem,
Sakhinetipalli, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

44, Yenumula Dharma Raju, S/o. Bangarayya,
Age:73 years, Occ: Cultivation, 2-200,
Yenumula vaari veedi, Sakhinetipalli,
Antarvedipalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

45. Mallepudi Nagamani, W/o. Gandhi Narasimha Naidu,
Age:40 years, Occ: Cultivation, 3-34,
mallipudi vari meraka, Kesavadasupalem,
Sakhinetipalli, Antharveripaelm,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

46. Puvvala Suresh, S/o. Yesu Babu,
Age:46 years, Occ: Cultivation,
2-34/2, Peedintalamma Temple, Kesavadasupalem,
Sakhinetipalli, Antharveripalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

47. Yenumula Sri Durga, D/o. Veera Venkata

Satyan Naga Brahmaji, Age:24 years,

Occ: Cultivation, 2-200, Kesavadasupalem,
Yenumala vari vidhi, Sakhinetipalli, Antharveripalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

...Contd.9
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48. Yenumula Swami Naidu, S/o. Venkata Swami,
Age: 63 years, Occ: Cultivation,
2-13, Kesavadasupalem, Panchayati Vadha,
Sakhinetipalli, Kesavadasupalem,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

49. Kollabathula Raju, S/o0. Kutumbarao,
Age:55 years, Occ: Cultivation, 2-57,
Adharsha Nagar, Antarvedidevasthanam,
Sakhinetipali mandalam, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

50. Kesari Satyanarayana, S/o. Durgarao,
Age:55 years, Occ: Cultivation,
1-3-3-b, Antarvedi Kara, Daari kodapa,
Antarvedi kara, Sakhinetipalli, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

51. Aachanta Venkata Satyanarayana, S/o. Venkata Narasayya,
Age:54 years, Occ: Cultivation,
1-142, Kesavadaupalem, Mendu palem, Sakhinetipalli,
Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

52. Manda Radha Krishna, S/o. Rangarao,
Age:46 years, Occ: Cultivation, 6-94,
Kesavadasupalem, Sai Nagar, Sakhinetipalli,
Kesavadasupalem, Antarvedipalem,
Dr.B.R.Ambedkar Konaseema, Andhra Pradesh — 533252

53. Manda Surya Mani, W/o. Subrahmanyam,
Age:54 years, Occ: Cultivation, 5-97, Sai Nagar,
Kesavadasupalem, Kesavadasupalem Mandal,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

...Contd.10
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Achanta Naga Laxmi, W/o. Ramakrishna,
Age:48 years, Occ: Cultivation, 2-15,
Kesavadasupalem, Achanta vari meraka,
Sakhinetipalli, Kesavadasupalem,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Undapalli vira Venkata Satyanarayana,
S/o. Narasimhamurthy, Age:63 years,
Occ: Cultivation, 1-17, Undapalli varividi,
Vinayaka Center, Sakhinetipalli,
Kesavadasupalem,Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Undapalli Narayana Swamy S/o. Subbarao,
Age:56 years, Occ: Cultivation,

1-12, Undapalli vari veedi,

Near Vinayaka temple, sakhinetipalli,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh - 533252

Vundapalli Nageswara Rao, S/o. Subbarao,
Age:48 years, Occ: Cultivation,

1-12, Undapalli Vari Meraka,Sakhinetipalli,
Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema,

Andhra Pradesh — 533252

Mandapati Sri Rama Krishna, S/o. Venkateswararao
Age:34 years, Occ: Cultivation, 2-250-1,

Gollala Street, High school road,

Kesavadasupalem post, Kesavadasupalem,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

Mandapati Nageswara Rao, S/o, Venkateswararao,
Age:35 years, Occ: Cultivation, 2-250, .
Kesavadasupalem, Gollala group, Sakhinetipalli,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

...Contd.11
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60. Medicharla Raja Rama Mohan Venkata Satyanarayana,

S/o. Subbarao, Age:47 years, Occ: Cultivation,
5-94/3, Kaluvagattu, Ramarajulanka,
Malikipuram, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533253

61. Medicharla Veera Venkata Satyanarayanamma,
W/o. Subbarao, Age: 67 years, Occ: Cultivation,
5-95, Chinna kaluva gattu, Ramarajulanka,
Malikipuram, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533253

62. Addala Venkanna Babu, S/o. Satyanarayana,
Age:52 years, Occ: Cultivation, 3-33,
Kesavadasupalem,Malli pudi vari meraka,
Sakhinetipalli, Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533252

63. Ravuri Satyanarayana, S/o. Venkata Narasayya,
Age:58 years, Occ: Cultivation, 1-21,
Kesavadasupalem, Vinayaka Gudi,

Sakhinetipalli, Kesavadasupalem,
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema
Andhra Pradesh — 533252

64. Adabala Veera Brahmaji Rao, S/o. Krishnamurthy,
Age:52 years, Occ: Cultivation, 3-43, turpu palem,
ramalayam veedi, turpu palem,

Malkipuram Mandalam, Sivakodu,
Dr.B.R.Ambedkar Konaseema,
Andhra Pradesh — 533244

AND
1. The State of Andhra Pradesh,
Rep.by Its Principal Secretary
Animal Husbandry, Dairy Development
And Fisheries Department,
Secretariat Buildings, Velagapudi,
Guntur District.

. Petitidners

...Contd.12
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_The District Collector cum Chairman,

Fresh Water Aqua Culture District Level Committee,
Dr. B.R. Ambedkar Konaseema District,
Amalapuram.

_The Joint Director cum Member Secretary,

Fresh Water Aqua Culture District Level Committee,
Dr. B.R. Ambedkar Konaseema District,
Amalapuram.

. The Fisheries Development Officer,
Fisheries Department, Govt of A.P.,

Dr. B.R. Ambedkar Konaseema District,
Amalapuram.

_The Assistant Director of Fisheries,
Fisheries Department, Mamidi Kuduru,
Dr. B.R. Ambedkar Konaseema District.

. The Tahsildar,
Sakhineti Mandal, Sakhineti,
Dr. B.R. Ambedkar Konaseema District.

. The Tahsildar,
Kesavadasupalem Mandal, Kesavadasupalem
Dr. B.R. Ambedkar Konaseema District.

. The Tahsildar,
Malkipuram Mandal, Malkipuram
Dr. B.R. Ambedkar Konaseema District.

9. The Tahsildar,
Antarvedi Mandal, Antarvedi

Dr. B.R. Ambedkar Konaseema District.
) ...Respondents

...Contd.13
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ order or direction more particularly one in the nature of
Writ of Mandamus declare the action of the respondents 2 to 5 in trying to
demolish the Tanks of the petitioners mentioned in Annexure-1 of the affidavit
in different survey numbers and different extents in Sakhinetipalli Mandal,
Antarvedi Mandal, Kesavadasupalem Mandal and Malkipuram Mandal of B.R.
Ambedkar Konaseema District without issuing notice is illegal, arbitrary,
violation of Principles of Natural Justice and violation of Article-14, 19, and 21
of the Constitution of India and consequently direct the Respondents not to
interfere and demolish the Tanks of the petitioners specified in Annexure-|
attached to the affidavit in Sakhinetipalli Mandal, Antarvedi Mandal,
Kesavadasupalem Mandal and Malkipuram Mandal of B.R. Ambedkar
Konaseema District;

IA NO: 1 OF 2024:

Petition under Section 151 CPC praying that in the circumstances
stated in the affidavit filed in support of the writ petition, the High Court may be
pleased to direct the respondents not to interfere and demolish the tanks of
the petitioner specified in Annexure- | attached to the affidavit in Sakhinetipalli
Mandal, Antarvedi Mandal, Kesavadasupalem Mandal and Malkipuram
Mandal of B.R. Ambedkar Konaseema District, pending disposal of
WP.No0.21202 of 2024, on the file of the High Court.

The petition coming on for hearing, upon perusing the Petition and the
affidavit filed in support thereof and upon hearing the arguments of Sri
T.D.Pani Kumar, Advocate for the Petitioners and GP for Animal Husbandary
for the Respondent No.1 and GP for Fisheries for the Respondent Nos.2 to 5
and GP for Revenue for the Respondent Nos.6 to 9, the Court made the
.following;

ORDER:
“Urgent notice dated 12.09.2024 issued by the respondent Nos.5 and 6 is

assailed in the present Writ Petition.
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Learned counsel for the petitioners would submit that the Writ Petition
is maintainable before this Court as no sufficient time is granted and no notice
was issued before issuing urgent notice and the petitioners are not the parties
before the Green Tribunal, which amounts to violation of principles of natural
justice and no sufficient time was granted to the petitioners and therefore
prayed to give some protection.

As seen from the impugned notice, only three days’ time was granted to
the owners of the respective lands. |

On considering the contention raised in the writ affidavit, no notice was
issued by the Green Tribunal before directing the respondents herein to take
action against the petitioners, as such, there shall be interim direction to the
respondents not to interfere/meddle with the possession and enjoyment of the
tanks of the petitioners, as mentioned in the Annexure-l of the writ affidavit,
pursuant to the notice dated 12.09.2024, for a period of four (4) weeks.

Meanwhile, the respondents are directed to get instructions in the
matter.

List the matter after four (4) weeks.”

SD/- G.HELANA
D
ASSISTANT REGISTRAL\’R

IITRUE COPY// e
SECTION OFFICER

For.
To,

1. The Principal Secretary Animal Husbandry, State of Andhra Pradesh,
Dairy Development And Fisheries Department, Secretariat Buildings,
Velagapudi, Guntur District. (by Special Messenger)

2. The District Collector cum Chairman, Fresh Water Aqua Culture District
Level Committee, Dr. B.R. Ambedkar Konaseema District, Amalapuram.

3. The Joint Director cum Member Secretary, Fresh Water Aqua Culture
District Level Committee, Dr. B.R. Ambedkar Konaseema District,
Amalapuram.

4. The Fisheries Development Officer, Fisheries Department, Govt of A.P

Dr. B.R. Ambedkar Konaseema District, Amalapuram.
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5. The Assistant Director of Fisheries, Fisheries Department, Mamidi
Kuduru, Dr. B.R. Ambedkar Konaseema District.

6. The Tahsildar, Sakhineti Mandal, Sakhineti, Dr. B.R. Ambedkar
Konaseema District.

7. The Tahsildar, Kesavadasupalem Mandal, Kesavadasupalem Dr. B.R.
Ambedkar Konaseema District.

8. The Tahsildar, Malkipuram Mandal, Malkipuram Dr. B.R. Ambedkar
Konaseema District.

9. The Tahsildar, Antarvedi Mandal, Antarvedi Dr. B.R. Ambedkar
Konaseema District.

10. Mallipudi Rambabu,, S/o. Sesharao, 3-34, Kesavadasupalem,
Mallipudi Street, Sakhinetipalli, Kesavadasupalem, Kesavadasupalem,
Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 (Addressee

Nos.2 to 10 by RPAD)

1. One CC to Sri. T.D.Pani Kumar, Advocate [OPUC]

12. Two CCs to GP for Animal Husbandary, High Court of Andhra
Pradesh. [OUT]

13. Two CCs to GP for Fisheries, High Court of AP [OUT]

14. Two CCs to GP for Revenue, High Court of AP [OUT]

15. One spare copy

MM
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HIGH COURT

TRR,J

DATED:23/09/2024

LIST THE MATTER AFTER FOUR (4) WEEKS

ORDER

N T
et s

2 ‘:ﬁ N Eﬁ;};}?\t«

WP.N0.21202 of 2024 7z O, DREX
%?EV\AL C"’L{ l"‘,{a‘i\.\

DIRECTION
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Annexure - VI

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH

AT AMARAVATHI

W.P. No. 20558 OF 2024
RUNNING INDEX

Date: \ 609-2024

S| | Exh | Description of Document Cate of Date of Page Nos.
No | -ibit Document filing of
Document
1 Service Certificate -09-2024 -09-2024 !
2 Court fee ~-do- -do- 9.
3 Writ Petition -do- ~do- h- 5
4 Annexurs ~do- -do- = — 11
5 Affidavit -do- -do- 19— |
6 Verification -do- -do- ' q
Material Papers -do-
7 | P1 | Copy of the Notice issued ky | 12-02-2024 .
the 5™ and 6t respondent CZ-D" & \
8 |P2 |Copy of the Certificate | 20-03-2007
issued by the 6t respondent 9 - 3 B
in favour of the petitioners
9 | P3 | Copy of the proceedings of | 12-02.19¢5 o S 3(
the 7t respondent s
P4 | Photogrephs of the tanks ‘
8657
P5
17 | P14 | Vakalat -dc- W
18 | PS5 | Respondents Addresses '2\
AMARAVATHI

!
COUNSEL FORT TITIONERS
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MEMORANDUM OF WRIT PETITION
(Under Article 226 of Constitution of India)
(SPECIAL ORIGINAL JURISDICTON)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

W.P.No. OF 2024
BETWEEN:

1. Kusuma srinivasa rao
S/o venkata rao, 46 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

2.  Vardhanapu Subhakar rao
S/o Sattiraju, 66 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

3. Deepati Subhash
S/o Sampatha rao, 57 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

4, Pothula satyanarayana
S/o Meera Saheb, 54 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

5. Kusuma Gangadhar rao
S/o venkata rao, 50 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District
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|
Bhupathi mohan das
S/o Narayana Murty, 68 years,
Moripolam Village
Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Kombathula Ramji Suman

Slo Nageswara rao, 43 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Kusuma Chakravarthi

S/o Balakrishna, 44 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Bhupati Vimala Bai

W/o balaravi Varma, 52 years,
Moripolam Village '
Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Balla Nageswara rao

S/o Saheb, 76 years,

Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Bhupati Babu Paramesh
S/o venkanna, 59 years,
Moripolam Village
Mamidikuduru Mandal

- Dr BR Ambedkar Konaseema District

Kusuma Annapurna

. W/o Veera Venkata Satyanarayana , 54 years,

Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

... Petitioners
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AND

State of Andhra Pradesh
Rep. by its Principal Secretary,
Animal Husbandry, Dairy Development * -

And Fisheries Department,

Secretariat Buildings, Velagapudl .
Guntur District = .- Co B

]

The District Collector —cum- Chairman,

. Fresh Water Aqua Culture District Level Committee, '
Dr BR Ambedkar Konaseema Drstrrct
Amalapuram -

The Joint Dlrector —cum- Member Secretary, .

Fresh Water Aqua Culture District Level Committee,

Dr BR Ambedkar Konaseema District e o
Amalapuram

The Fisheries Development Officer,
Fisheries Department, Govt. of A.P.,
Dr BR Ambedkar Konaseema District
Amalapuram

The Asst. Director of Fisheries,

Fisheries Department, Mamidi Kuduru,
Dr BR Ambedkar Konaseema District

The Tahsildar,

Mamidikuduru Mandal,
Mamidikuduru

Dr BR Ambedkar Konaseema District

East Godavari District SC Co-op Society Ltd
Kakinada _
Rep by its Executive Director ...Respondents

The address for service on the above named petitioner is that of his
counsel Mr.T.V.S.Prabhakar Rao (1525), Advocate, Flat No.1031, Maple
Block, Rain Tree Park, Opp: Nagarjuna University, Namburu, Guntur District.
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For the reasons stated in the accompanying affidavit the petitioner
herem pray that this Hon’ble court may be pleased to issue writ, order or
dlrectlon more partlcularly one in the nature of Writ of Mandamus declaring
the notlce dt 12-09-2024 in ref No 393/D/2022 issued by the respor.dent 5&6
proposmg to demolish the tanks of the petitioners of an extent of Ac1.00
eachi iin S.No 39,40,458 of Gogannamatam Village of mamiditfu.duru Mandal,
Dr BR Ambedkar Konaseema District is ilegal, arbitrary and violative of
prmCIples of natural justice consequently dlrectmc the responderits not to
medd:e with the said tarks of the pe-itioners i in any respect pursuant to the
Notlce dt 12-09-2024 in ref No 399/D/2022 issued by the respondent 5&6

and pass such other crder or orders as this Hon'ble Court may deem fit and
proper in the circumstances of the case.

PN
)

1
i

Amaravati

Dt:\k :09-2024 _ .. Counsel for the Pet tioners
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EAST GODAVARI DISTRICT

HIGH COURT: AT AMARAVATHI

W.P.No. of 2024

MEMORANDUM OF WRIT PETITION

Filed by:

T.V.S.PRABHAKAR RAO (1525)
ADVOCATE

COUNSEL FOR THE PETITIONERS
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

W.P.No. - OF 2024
BETWEEN:
K.Srinivasa Rao & others . ... Petitioners

AND

State of Andhra Pradesh Rep. by its Principal Secretary,
Animal Husbandry, Dairy Development

and Fisheries Department,

Secretariat Buildings, Velagapudi,

Guntur District & others "
...Respcndents

LIST OF EVENTS
ANNEXURE - |
DATE DESCRIPTION Para | Page
No. Nos.

| submit that the petitioners are th 2 /5
members of Jai Bheem Lankala Sanga
Moripalem , Mamidi kuduru mandal, Dr B
Ambedkar Konaseema District. | am th
president of the said sangam and th
sangam was a registered one with regd N
51 of 2023 under societies registration Ac
' The said society is having 36 members an
 the petitioners are some of them and all ar
" | belonging to the Schedule caste.
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| 94-11-1963

| the surround conditions of salty water , in

.| also erected the necessary sheds to keep

| collectively using the said sheds for our
| benefit

| submit that in the year 1983 an extent of
Ac 1.00 each in S.No 39,40,458 of
Gogannamatam  of  mamidihuduru
Mandal was leased out to the forefathers
of the petitioners under lease orders in ref
B4/5108/1976 dt 24-11-1983 by the office
of the 6" respondent in view of their long
possession of the said land. They used to
raise the gross , later coconut trees and
as the said crops wee damaging due to

the year 1996 the government under JRY
( Jawahar Rojghar Yojana) scheme has
sanctioned necessary funding through
the district SC Coop Society to convert
the said lands as Brackish water prawn
culture project from 1996 onwards the
tanks in the said area are being cultivated
as prawn tanks and as of now there are
tanks in existence with seed. The
government under the said scheme have

the operational material and we all

5

.| phographs are filed herewith to show tha

' | submit that the original allottees are ou

grandparents who have cultivated the saig
land for grazing gross, later our respectiv

| fathers got the said land as tanks thrug

the fisheries department, at present we arg
cultivating the same. The 6" responden
has issued possession and enjoymen
certificates to each of us and we have beet
in our possession of Ac1.00 each in S.N
3940458 of Gogannamatam ©
mamidihuduru  Mandal. The recer

there are tanks in existence as on today.

L6
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" | Gogannamatam to Antervedi "in foul
‘'mandals ie - mamidikuduru, - razole.
*. | Malkipuram and sakhinetipally mandal ang

1 submlt that there are nearly 20.000 acreg
of land was converted as tanks fron

all are in existence as of now. There are
many lands which were allotted to various
individuals who belonglng to various
communities.

o

[2-924.

1-9-24

13" to the petitioners 1to 3 stating that the

While so, the respondent No 5 & 6 jointly
issued a notice dt 12-09-2024 served of

unauthorized tanks in the village will b
demolished on 17-09-2024. The said notic
was issued mentioning 3 days tim
knowing that these three days are publi
holidays. The said notice is with

referrance of note file of the 2" responden
and aslso the orders of the green tribun

dt 4-09-2024 . no such orders wer
enclosed to the said notice dt 12-09-2024.

l4

| submit that we are not aware of the sai(
orders of the green tribunal and no point o
time an enquiry was conducted and n¢
notice was issued at any point of time. W¢
have been in possession of the said lands

" |/tanks for last 3 decades and the sai

person who claims to be the complainant i
not belonging to our village and we are no

parties to the said complaint or to the sai
. proceedings before green tribunal, as sucl
the notice issued by the respondent 5 ang
6 at the instance of the third parties are ex| .

facie illegal and unjust.

[4
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| submit that as the department with the ai
from the concerned society under th
scheme formulated for the uplift of th
schedule caste community in the are
converted the said tanks on thei
instructions and the department ha
encouraged all these years for th
development of the prawn cuiture in th
area now estopped in issuing the notic
that the tanks are unauthorized. The sai(
notice is exfacie illegal and contrary to law

8

199-24

I submit that the sad notice dt 12-09-2024
is impugned in the writ petition and the sai
notice is liable to be set aside on the sol¢
ground that thee notice does not contait
any details fo the tank', extent , Survey

number , name etc and itis a printed noticw '

issued commonly to all without any details

17

 are dependents on the small income out o
' the said one acre of tank each and we hav
' no other source of income and if it is close

| submit that we all belonging to schedulq

caste community and our family members

all of a sudden , we will be put to seriou
prejudice and irreparable loss. We hav
invested Rs 2,00,000/- each for the cyltur
operation and the seed is in the said tank
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| submit that the action of the respondent;
2 to 6 are in violation of principles of natura
justice and also the fundamental rights 1 |1
guaranteed under art 19 and 21 of thg
constitution and time and again thi:
Hon’ble court and apex court ha:
categorically held that the authorities ough
to have followed the principles of natura
justice and ought to have put them notic
before taking steps and proper opportunit
should be given to the party to put for th
their defense and in the present case ther
is no notice prior to the notice impugne
and the said action is nothing but violativ
of principles of natural justice.

ANNEXURE —li
DESCRIPTION Para | Page
' No. Nos.
Under Article 226 of the Constitution of India. |2:| 1%

AMARAVATH|. /2/
Dt. | [-08-2024 COUNSEL FORSHE PETITIONER
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(N THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI - '

W.P.No. OF 2024

BETWEEN:

1. Kusuma srinivasa rao
S/o venkata rao, 46 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

2. Vardhanapu Subhakar rao
'S/o Sattiraju, 66 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

3. Deepati Subhash
S/o Sampatha rao, 57 years,
Moripolam Village
Mamidikuduru Mandal
- Dr BR Ambedkar Konaseema District

4. Pothula satyanarayana
S/o Meera Saheb, 54 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

5. Kusuma Gangadhar rao
S/o venkata rao, 50 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District -



. Bhu’péthi mohan das

4

|5

S/o Narayana Murty, 68 years,
Morlpolam Village -

' Mam:dlkuduru Mandal

. -Bhupatl Vimala Bai

Dr BR Ar'nbedkar Konaseema District

Kombathula Ramji Suman

Slo Nageswara rao, 43 years,
Morlpolaim Village

Mamldlkuduru Mandal

DrBR Ambedkar Konaseema District

} Kusuma Chakravarthi

S/o Balakrlshna 44 years,

Morlpolam Village

'Mamldlkuduru Mandal

Dr BR Ambedkar Konaseema District

Wio balaraw Varma, 52 years,
Monpolam Village

Mamldlkuduru Mandal

Dr BR Ambedkar Konaseema District

10 Balla Nageswara rao

11.

S/o Saheb 76 years,

Monpolam Village

Mamldlkuduru Maridal

Dr BR Ambedkar Konaseema District

Bhupati|Babu Paramesh

Slo venl'(anna 59 years,

Monpolam Village

Mamldlkuduru Mandal

DrBR Ambedkar Konaseema District

12. KusumaAnnapurna |

‘Wilo Veera Venkata Satyanérayana 54 years

Monpolam Village
Mamldlkuduru Mandal
Dr BR Ambedkar Konaseema District

.. Petitioners -
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AND

. State of Andhra Pradesh

Rep. by its Principal Secretary,

Animal Husbandry, Dairy Development
And Fisheries Department,

Secretariat Buildings, Velagapudi,
Guntur District

. The District Collector ~cum- Chairman,

Fresh Water Aqua Culture District Level Committee,
Dr BR Ambedkar Konaseema District :
Amalapuram

. Thé Joint Director —.cum- Member Secretary,
Fresh Water Aqua Culture District Level Committee,
Dr BR Ambedkar Konaseema District

Amalapuram

. The Fisheries Development Officer,
Fisheries Department, Govt. of A.P.,
Dr BR Ambedkar Konaseema District
Amalapuram

. The Asst. Director of Fisheries,

Fisheries Department, Mamidi Kuduru,
Dr BR Ambedkar Konaseema District

. The Tahsildar,

Mamidikuduru Mandal,
Mamidikuduru

Dr BR Ambedkar Konaseema District

. East Godavari District SC'Co-op Society Ltd

Kakinada
Rep by its Executive Director

...Respondents
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AFFIDAVIT FILED ON BEHALF OF THE PETITIONERS

I, Kusuma srinivasa rao , S/o venkata rao, 46 yearé, Moripclam
Village Mamidikuduru Mandal, Dr BR Ambedkar Konaseema District , do
hereby solemnly affirm and sincerely state 'on oath as follows:

-
. lamthe ﬁst petitioner herein as such | am well acquainted with the facts of the
~ case. | ém deposing this affidavit on my behalf and on behalf of other

petitioners also as | am authorized to do so.

. 1 submit that the petitioners are the members of Jai Bheem Lankala Sangam
Moripalem , Mamidi kuduru mandal, Dr B R Ambedkaf Konaseema District. |
am the preSIdent of the said sangam and the sangam was a registered one
with regd No 51 of 2023 under societies registration Act. The said society is
having 36 members and the petitioners are some of them and all are

belongmg to the Schedule caste.

. | submit that in the year 1983 an extent of Ac 1.00 each in S.No 39,40,458 of
Gogannamatam of mamidifuduru Mandal was leased out to the forefathers
of the petitioners under lease orders in ref B4/5108/1976 dt 24-11-1983 by
the ofﬁcé of the 6" respondent in view of their long possession of the said
land. Th?y used to raise the gross , later coconut trees and as the said crops
wee damaging due to the surround conditions of salty water , in the year 1996
the govnrnment under JRY ( Jawahar Rojghar Yojana) scheme has
sanctioned necessary funding through the district SC Coop Society to convert
the said;lands as Brackish water prawn culture project from 1996 onwards
the tanks in the said area are being cultivated as prawn tanks and as of now
there are tanks in existence with seed. The government under the said
scheme  have also erected the necessary sheds to keep the operétional
f material.:and we all collectively using the said sheds for our bene-it.

|
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1 submlt that the original allottees are our grandparents who have cultlvated
the sald land for grazing gross, later our respectlve fathers got the said land

L as tanks thrugh the fisheries department at present we are cuItrv«tlng the

RN ’-'f"'same The 6"‘ respondent has lssued possessron and enjoyment certificates

. s »
P T e e
> P = e N

to each of us and we have been in our possessron of Ac1.00 each in S.No
39,40,458 of Gogannamatam of mamldrhuduru Mandal. The recent
phographs are filed herewith to show that there are tanks in existence as on

today.

. | submit that there are nearly 20.000 acres of land was converted as tanks
- from Gogannamatam to Antervedi in four mandals ie mamidikuduru, razole,
Malkipuram and sakhinetipally mandal and all are in existence as of now.
There are many lands which were allotted to various individuals who
belonging to various communities.

- 6. Whileso, the respondent No 5 & 6 jointly issued a notice dt 12-09-2C24 served

on 13" to the petitioners 1 to 3 stating that the unauthorized tanks inthe village
will be demolished on 17-09-2024. The said notice was issued mentioning 3
days time knowing that these three days are public holidays. The said notice
is with a referrance of note file of the 2" respondent and aslso the orders of
the green tribunal dt 4-09-2024 no such orders were .enclosed to the said
notice dt 12-09-2024.

. | submit that we are not aware of the said orders of th_e green tribunal and no
point of time an enquiry was conducted and no notice was issued at any point
of time. We have been in possession of the said lands /tanks for last 3
decades and the said person who claims to be the complainant is not
_ belonging to.our village and we are not parties to the said complaint or to the
said proceedings before green tribunal, as such the notice issued by the
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respondent 5 and 6 at ths instance of the third parties are ex-facie illegal and
unjust.

I submit that as the department with the aid from the concerned society unde-
the scheme formulated for the uplift of the schedule caste community ir. the
area converted the said tanks on their instructions and the department has
encouraged all these years for the development of the prawn culture ir the
area ncw estopped in issuing the nctice that the tanks are unauthcrized. The
said notice is exfacie illegal and contrary to law.

| submit that the sad notice dt 12-09-2024 is impugned in t1e writ patition and
the said nctice is liable to be set aside on the sole ground that thee notice
does not contain any details fo the tank , extent , Survey number , name etc

and it is a printed notice issued commonly to all without any detaiis.

10.1 submit that we all belonging to schadule caste community and our family

1.

members are dependents on the small income out of the said one acre of tank
each and we have no other source of income and if it is closed all of a sudden
, We will be put to serious prejudice and irreparable loss. We have invested
Rs 2,0C,000/- each for the culture operation and the seed is in the said tanks.

| submit that the action of the responcents 2 to 6 are in violation of prirciples
of natural justice and alsc the fundamental rights guzranteed under art 19 and
21 of the cdnstitution and time and again this Hon’ble court and apex court
has categorically held that the authorities ought to have followed the principles
of natural justice and ought to have put them notice beforz taking steps and
proper opportunity should be given to )the party to put ior the their defense and
in the present case there is no notice prior to the notice impugned and the
said action is nothing but violative of principles of natural justice.



: .o - '
: g 9 -
’. '_ hd . .o 7
< & T T
' - - -
[ S ) N
b . .
0 - ' e .. ; -
. ' Ll .

A 12 Under these circumstances, as we have no other alternatlve efficacious

r' ,""" %- - remedy except mvoklng the jurisdiction of thls Hon'ble Court under Article
_: & 226 of Constltutlon of India-for redressal l have not fi led any suit or writ for )
-';7"-?._, .' — .the same relief.

Hence, it is therefore, prayed that this Hon’ble Court may be pleased to issue
writ, order or direction, more particularly one in the nature of Writ of
Mandamus declaring the notice.dt 12-09-2024 in ref No 399/D/2022 issued -
by the respondent 5&6 proposing to demolish the tanks of the petitioners of

~an extent of Ac1.00 each in 'S.No 39,40,458 of Gogennamatam of
mamidifiuduru Mandal, Dr BR Ambedkar Konaseema District is illegal,
arbitrary and violative of principles of natural justice consequently directing
the respondents not to meddle with the said tanks.of the petitioners in any
respect pursuant to the Notice dt 12-09-2024 in ref No 399/D/2022 issued
by the respondent 5&6 and pass such other order or orders as this Hon’ble
Court may deem fit and proper in the circumstances of the case.

It is also prayed that this Hon’ble Court may be pleased to direct the
'respondents not to interfere/meddle with the possession and enjoyment of the
culture tanks of the petitioners i.e in an extent of Ac1.00 each in S.No
39,40,458 of Gogannamatam of mamidifuduru Mandal, Dr BR Ambedkar
Konaseema District pursuant to the Notice dt 12-09-2024 in ref No
399/D/2022 issued by the respondent 5&6 and pass such other order or
orders as this Hon'ble Court may deem fit and proper in the circumstances of
the case.

Solemnly sworn and signed before me
on the day of Sept, 2024

s,
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I Kusuma srinivasa rao , S/o venkata rao, 46 years, Moripo-am Village
Mamidi kuduru Mandal, Dr BR Ambedkar Konaseema District, do hereby
solemnly affirm, verify and state that the facts stated in the above affidavit
filed in *support of the writ petition are true to the best of my know/ledge and
belief and based on records and Iegal adee which | believe to be true and
correct[
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Govt of AP : Fisheries Dept
‘ Dr BR Ambedkar Konaseema district '
Notice No 399 /D/2022 office of the Tahsildhar/ Chairman,Mandal level aqua
culture committee Mamidikuduru

Dt 12-09-2024 . | ' . Urgent Notice -~

Sub: Fisheries Dept, Dr BR Ambedkar Konaseema disfrisf; 6rders passed in MA
No 3 of 2023 in OA No 91 of 2020 of hon’ble Green tribunal -~ demolition of
unauthorized acqua culture tanks- take steps to protect valuables- reg

Ref: : S

1. ﬁOrders dt 04- 09 2024 in MA No 3 of 2023 in OA No 91 of 2020 of
'the Hon'ble Green tribunam on the complaint of Yenama

'Venkatapatl raja of Kesavadas palem Sakhlnetlpalll Mandal

2. Note File dt 10-09-2024 of the District Collector in File No
- ,92/A6/2020 - . .\

As per the refer 1%t cited Orders dt 04-09-2024 in MA No 3 of 2023 in
OA No 91 of 2020 of the Hon’ble Green tribunam on the complaint of
Yenama Venkatapati raja of Kesavadas palem, Sakhinetipalli
Mandal as follows ; _ _

" | Though the orders were passed on 18 07-2022 and the orders in
Misc petition on 11-03-2023 , the state officials have not taken any
steps. ’ o

'Hence on before 30-09-2024 , the orders of the Green Tribunal ,
Chennaishall be implemented ,= and report , failing which necessary
action will be initiated as per sec 26 of the Green tnbunal Act 2010.
Case adjourned to 30-09-2024 ‘ S

Hence , as per the orders of the green tribunl notices were issued

1 'and no response to the said notice . hence as per the orders of the
Green tribunal , Chennai , the un authorized tanks your village will
be demolished on 17-9-2024 and take the valuables in the tanks and
there is no except to any one in th|s regard. :

i . ‘.

sd

Asst Director of Fisheries Mamidikuduru
Tahsildhar/Mamidikuduru
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Ref 8/280/2007 Dt 20-06-2007 : O/o Mendal Revenue Ofi:cer,
Mamidikuduru

POSSESSICN & ENJOYMENT CERTIFICATE.

This is certified that Sri Kusuma Srinivasa Rao‘S/o Venkata Rao (Schedule Caste
Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru Mandal is in
possession and enjoyment of Lanka Land of Ac.1.90 cts covered by S.Nc.39,40,458 of
Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas , whizh was
aoquired through lease crders in Ref.B4,/5108/76. Dt.2£.11.1983 of the then Tahsildar,

‘Razole . Taxes are being paic to the Govt. by the said individual and he was sanctioned
with Loan for rearing of Fish efc. from E.G.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No.

$4/655/93/IRY(F) Dt. 12.02.1936 .

The following are the boundaries of the above land:
North: Path Way '
South: Site of Kusuma Satya Mani
West: Drinage Kalava
East: Site of Kusume Chakravarthi

. TRHSILDAK
MAMTAMSIUDAR
WDIR‘JRU

\K\vfﬁ"
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Ref B/280/20C7 Dt 20-06-2007 O/0 Mandzl Revenue Officer,
Mamidikuduru

POSSESSION & EN:OYMENT CERTIFICATE.

This is certified that Sri Vardhénapu Subakzra Rao S/o Sathiraju (Schedule

Caste Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru Mandal is in

possession and enjovment of Lanka Lénd of Ac.1.00 cts covered by S.N0.29,40,458 of

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas , which was

acquiréd through blease orders in Ref B4/SlD8/76. Ct.24.11.1983 of the than Tahsildar,

Razole . Taxes are beirg paid to the Sovt. Ly the said individual and ke wes sanctioned

' with Lcan for rearing of Fish etc. from E.-.G.Di-st. S.C;Coop.sbciety Ltd., Kakinada in Rc.No.
$4/655/93/JRY(F) Dt. 12.02.1995 . '

The foilowing are the bcundaries of the above land:
%North: Site of Bhoopazhi Rajanna
ISouth: Site of Deepati Subash
West: Site of Baila Dharalakshmi
East: River Godavari

A2\ Nl

TAHSILCAR
MAMIDIKUDUYRUN 5 2
| MAMIDIRSIDURU
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_Ref B/280/2007 Dt 20-06-2007 _ 0O/o Mzndal Revenue Officer,
' Mamidikuduru

~ POSSESSION & ENJOYMENT CERTIFICATE.

This is certified that Sri Deep.at.i Subash S/o Sampatha Rao (Schedule Caste
Community) Resident of Mcripalem ‘H/o. Adurru (V) Mamidikuduru Mandal is in
possession and enjoyment of Lanka Lard of Ac.1.00 cts covered by S.N0.39,40,458 of
Goganamatham (V) of Mamidikuduru Mand‘al covered with Grass.& Kuntas , which was
acquired through lease 6rders in R2f.B4/5108,76. Dt.24.11.1983 of the then Tahsildar,
Razole .Taxes are being paid to the Gevt. by tl_1e said individual and he was sanctioned
with Loan for rearing of Fish etc. from _I:E.'G.Dist. S.C.Coap.Society Ltd., Kakinada in Rc.No.
S4/655/93/JRY(F) Dt. 12.02.1996 . |

The following are the boundaries of ihé above land:
North: Site of Vardhanapu Subakarz Rao
South: Site of Balla Nageswara Rao
West: Site of Sarella Rajya Lzkshmi
East: River Godavari
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Ref B/280/2007 Dt 20-('6-2007 O/o Mandzl Revenue Cfficer,
Mamidikuduru -

POSSESSION & EN:OYMENT CERTIFICATE.

}

This is certified that Sri Poothula Satyanariyané S/o Meera.sat.\eb (Schedule
Caste Community) Resdent of Mori_p'a'lem H/o. Adurru (V) Mamidikuduru Mandal is in
possession and enjoymant of LankaI Lénd-of Ac.1.00 cts covarzd by 5.No.39,40,458 of
Goganamatham: (V) of Mamidikuduru 'IVI_an_daI covered with Grass &. Kuntas , which was
a;:quired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsildar,
Razole . Taxes ars being paid to the Govt. by the said individual and he was sanctioned
with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., Kekinada in Rc.No.
$4/655/93/IRY(F) Dt. 12.02.1996 . |

The following are the boundaries of the akove land:

North: Site of Kupgala Krishna Murthy
South: Site of Maddala Srinivasa Rao
West: Drainage Kalava
East: Site of Chilakapati Satyanaravana

| . \ ) NN F”"TG‘DR‘S\
| \\ . JF\\\Q
: ) : T eNT of
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Ref B/280/2007 Dt 20-06-2007 _ B B O/o I_VIani:laI Revenue Officer,
Mamidikuduru

POSSESSION & ENJbYMENT CERTIFICATE.

This is certifiéd that Sri Kusumé‘ Gangadhara Rao S/é Venkata Rao (Schedule
Casllze Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru Mandal is in
possession and enjoyment of Lanka La'nd of Ac.1.00 cts covered by S No.39,40,458 'of.
Goganamatham (V) of Mamidikuduru Méndal ccvered with Grass & Kuntas , which was
acquired through lease orders in.Ref.B4/5108/75. Dt.24.11.1983 of tke then Tahsildar,
Razole .Taxes are being paid to the Gowvt. by the said individual and he was sanctioned
with Loan for rearing of Fish etc. from E.'G.[:-ist. S.C.Coop.Society Ltd., Kakinada in Rc.No.
$4/655/93/JRY(F) Dt.12.02.1996 .-

The following are the boundaries of the above land:
' North: Site of Bhoopathi Babuparames
South: Site of Bhoopathi Mohana Dass
West: Site of Balla Subba Rao
East: River-Godavari

R aid

TAHSILDAR

\ MAMIDIKUDURU
TAHSILDAR

MAMIDIRSBURU
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Ref B/280/2007 Dt 20-06-20C7" » 0O/o Mandal Revenue Cfficer,
: Mamidikuduru

POSSESSION & ENJOYMENT CERTIFICATE.

. This is cer-ified that Sri Bhoopathi Mohan Dass S/o Narayana Murthy
(Schedule Caste Community) Resideﬁt of Moripzlem H/o. Adurru (V) Mamidikuduru
Mandal is in possessicn and enjoyrﬁent of Lar!ka Land of Ac.1.00 cts covered by
S.N0.39,40,458 of Goganamatham (Vi.of Mamidikuduru Mandal covered with Grass &
Kuntas , vllvhich wazs acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of
the then Tahsildar, azole . Taxes are-being paid to the Govt. by the szid individual and
he was sanctioned with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd.,

Kakinada in Rc.No. S4,/655/93/JRY(F) Ct. 12.02:1995.

The following are the bcundaries-of the above lanc:
North: Site of Kusuma Gangadhar
South: Site of Bonthy Venkata Lakshmi
West: Site of Bhoopathi Krishraveni
East: River Godavari

SN U ad
TAHSILDAR
MAMIPAMSURDAR -
m_mnmuau
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Ref B/280/2007 Dt 20-06-2007 - ' 0/o Mandal Revenue Officer,

Mamidikuduru
POSSESSION & ENJOYMENT CERTIFICATE.

This is certified that Sri Kombathula Ramji Suman S/o Nageswara Rao
(5chedule Caste Community) Resident of Moripaleh H/o. Adusru (V) Mamidikuduru
Mandal is in possession and enjoy;ﬁe‘nt of Lanka Land of Ac.1.00 cts covered by

: S.No.39_.4d,.458 of Gogan:-imatham (V) of Mamidikuduru Mandz! covered with Grass &
Kuntas , which was acqu'ired through lease orders in Ref.B4/51Q8/76. Dt.23.11.1983 of
tha then Tahsildar, Razole .-Taxes are being paid to the Gowt. oy the said individual and
he was sanctioned with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd.,

Kakinada in Rc.No. S4/655/93/,E RY(F)-Dt. 12.02.1996 .

The following are the boundaries of the above Iand

North: Site othoopathn Krishna Veni -
South: Site of Bhoopathi Vimalabai
We:st: Drinage Kalava

East: Site of Bonthu Venkata Lakshmi

T&W\B\W '

MAMITIKHSIEDAR
MAMIDIRWBURU
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Ref B/280/2007 Dt 20-06-2007 0O/o. Mandal Revenue Officer,
B Mamidikuduru

i ' POSSESSION & ENJOYMENT CERTIFICATE.

Thlis is certifiad that Sri Kusuma-'Chakravathi S/o Balakrishana (Schedule Caste
Community) Residant of Moripalem: H/o. Adurru_ (V) Mamidikuduru Mandal is in
possessic‘iﬂ and enjoyment of Lanka Land of Ac.1.00 cts covered by 5.No.39,40,458 of
Goganamatham (V) of Mamidikuduru Mandal cover=d with Grass & Kuntas , which was

' acquired through lease orders in Bef.B4/5108/76. Dt.24.11.1983 cf the then Tahsiléar,
Razole .Taxes are being paid to the Govt. by the said individual ard he was sanctioned
with chaﬁ for rearing of Fish etc. from E.G.Dist. S.C.Caop.Society Ltd., Kakinada in Rc.No.
S4/655/93/JRY(F) Dt. 12.02.1996 .

The following are the boundaries of the above land:
Nerth: Vacant Site .
South: Site of Bhoopathi Rajan
West: Site of Kusuma Srinivasa Rao
East: River Godavari

e \Cs

TAHSILDAR
MAMIDIKUDURU
YAHSILDAR N
MAMIDIRERUR
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Fef B/280/2007 Dt 20-66—2007 0O/o Mandal Revenue Cfficer,
- Mamidikuduru

POSSESSION & ENJdYMENF CERTIFICATE.

This is certified that Smt. Bhoop[athi Vimala Bai W/o Bala Ravi Varma (Schedule
Caste Community) Resident of Moriéa]em H/o. Adurru (V). Mamidikuduru Mandal is in
_possession and enjoyment of Lanka_'Land of Ac.1.00 cts covered by 5.No.39,40,458 of
Goganamatham' (V) of Mam.idikuduru Mandal covered with Grass & Kuntas , which was
acquired through lease orders in Ref.B_4/5'1.0.8,/76. Dt.24.11.1983 of tke then Tahsildar,
Razole . Taxes are being paid to the Govt. by the said individual and he was sanctioned
with Loan for rearing of Fish etc. from 'é.G.Dist. S5.C.Coop.Society Ltd., Kakinada in Rc.No.
54/655/93/IRY(F) Dt. 12.02.1996 . |

The following are the boundaries of the above land:
- North: Site of Kombathula Ramiji
South: Site of Bhoopathi Sqryaka'ntham

Wast: Drinage Kalava
East: Site of Bhoopathi Syamala Rao

VI
TAHSILDAR- A MW=~
MAMIBAMBURDAR
MAMIDIKUBUR! !
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Ref B/280/2007 Dt 20-06-2007 0/o Mandal Revenue Officer,
. : Mamidikuduru

| POSSESSION & ENJd‘{_MENT CERTIFICATE.

This is certified that Sri Balla Nageswara Rao S/o Sakeb (Schedule Caste
Com;nunity) Resident cf Mbripalem. H/o. Adqrru (V) Mamidikuduru Mandal is in
possession and enjoyment of Lanka Land of Ac.1.00 cts covered by S.No.39,40,458 of
Goganamatham (V) of Mamidikuduru Mandal covared with Grass & Kuntas , which was
acquired tI;rough lease orders in Ref:B4/5108/76. Dt.24.11.1983 of the then Tahsildar, .
Razole .Taxes are being paid to the Govt. by the said individual and he was sanctioned

with Loan for rearing of Fish etz. from E.G.Dist. 5.C.Coop.Society Ltd., Kakinada in Rc.No.

54/655/93/JRY(F) Dt. 12.02.1996 .

The following are the boundaries of the above land:
North: Site of Deepati Subash
South: Site of Kusuma Annapoorna
West: Site of Dhake Ashokvardhan
East: River Godavari -
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0/6 Mandal R_év'enUe Officer,
Mamidikuduru

Ref B/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

This is certified that Sri Bhoopathi Babupa‘ran.\es S/o Venkanna (Schedule Caste
‘Community) Resident. of. Moripalem H/o.’ Adurru (V) Mamidikuduru ‘Mandal is in
possession and enjoyment of Lanka Lénd of-Ac.1.00 cts covered by S.No.39,40,458 of
Goganamatham (V) of Mamidik’ud,dru Maﬁdal covered with Grass & Kuntas , which was -
acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsildar,
Razole . Taxes are being paid to ti’ie G.ovt. by the said individual arid he was sanctioned
with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.S'ociety Ltd., Kakirada in Rc.No.
$4/655/93/JRY(F) Dt. 12.02.1996 . '

The following are the boundaries of the above land:
North: Site of Kusuma Annapoporna
South: Site of Kusuma Gangadhara Rao
West: Site of Balla Ananthalakshmi
East: River Godavari

O 2Reer
T#‘:!%'MBAQ
IKM l\u
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Ref B/280/2007 Dt 20-02-2007 0O/o Mandal Revenue Officer,
Mamidikuduru

'POSSESSION & ENJOYMENT CERTIFICATE.

Th'is is certified that Smt. Kusuma Annapoorna S/o Veera Venkata Satynarayana
(Schedule Caste Community) Resic_ient of Moripalem H/o. Adurru (V) Mamidikuduru
Mandal i:s in possession and enj-::Ymént of Lanka Land of Ac.1.00 cts covered -by
S.No..39,40‘.458 of Goganamatham (V) of Mamidikuduru Mandal covered with Grass &
Kuntas , \:Nhich was acquired throﬁgh lease orders in Ref.B4/5108/76. Dt.24.11.1983 .of
the then Tahsilder, Razole . Taxes are being paid to the Govt. by the said individual and
he was s.%nctioned with Loan for rearing cf Fish etc. from E.G.Dist. S.C.Coop.Society Ltd.,
Kakinada in Rc.No. $4/655/93/JRY(F) Dt. 12.02.1996 . -

The following are the boundaries of the asove land:

North: Site of Balla Nageswara Rao -
South: Site of Bhoopathi Babu Ramesh
West: Site of Balla Ramachandra Rao

Iﬁast: River Godavari
|
l
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PR@CEEDINGS OF EXECUTIVE DIREC‘.EOR. THE 'E. G.ms'r.s.c.coomsqcmm;_
S I.TD: KAKIRADA:: .

. Pre sents - Sri G.Mohaniso, M, Aes B.Ed. +HDC. ,
Execntive Dixectol

 DatedilZe2,96,

. Sabs= E. .D.lst.SC ‘Coop.Society Ltd ,Kakinada - Brackish
. Water Projects sanctioned in 1995-96 = Release of
funds to EE - Redqd.

Reads~ 1. Pzxocdgs.Ra Fo.even te11.7.95 and 3.1.96 of the
Collector/Spl.Officer,SC Suclety,Kakinadas

2¢ ProcdgseRceNo.54/1754/95/IRY(F) dt.22.1.96 of the
Collector/spl.Officer, SC Society,Kakinada,

3. Procdgs.Rc.No.S4/1698/95/IJRY(F) dt.13.1.96
of the Conectnx/spl.Offi cex, SC Sccie ty,Kakinada.

ORDERs o : -

; "In the refs.ist to 3rd read above, collecter/Special Officer

"has_saaxkk accorded administrative sanction to take ug the

const:uction of brackishw atexr prawn culture projects under JRY =
lll:l.en "ells iject. during the ysar 1995-96 for SCs as detailod

1. Hezipelam = 20 onme hectare ponds .. Rs. 15.55 lekhs.
2. G.Vemavaram - 16 one hectare ponds .. Ks. 10,00 lakhs
3. Gogullanka - 134 one acre pords .. Ks 49,60 lakhs

Total oo Rs.75.15 la’:hs

. 'rhe emeutl on of ponds work was entrusted t6 # e.Executi ve
Engineer, S¢ Soclety,Kakinada. The Executive £ngineer, sc soc:l.ety‘
Kakinada comménced the execution of the woiks.

In the . above cizeumatanees. sanction 1s. hereby a-:ce:ded o
release an amcunt _ of Rs, 100000000/~ (Rupees ten. 1Lakhs only) to
the Executive Engineer,SC Society ,Kakinada as advane <o ground
the p:ojocts. L .

. The. Emc.ut:tve Engineex, SC Seciety.xdcinada is requested to
send the Project-<wise expend ture by every Monday to the Executiwve
Director, SC Society,Kskinada.

The advance amount is debitable to JRY(Millicn Wells P::oject]
‘for. SCs 1995-96. . .

o sz Accountant 6f the SC Society is dlrecteé to prepare
cheqie for Rs.10,000000/- in favour -of Executive Engineer.sc S0m
clety,Kakinadas

X S§/-G.Mohanr ac
- /by oxdex/ - Executive Director
. b . admh.Officer o
b

i
The Executlve Enginee:r, SC Soclety,K& inada - with cheque no.
536733 dt.13.2.96 for Rs.1 +00,000/~ on SBI, Treasury,Kakinade

Copy to the Dy.Executl ve Engineer,SC Society,Razole for informatic
Copy to S2 Sectbn for necessary action.

Copy to APO{(Fisheries),sC Scciet for information.

Copy to file R& No.S54/1698/95/JRY(Fj.

Copy. to file R& No.S4/1754/95/JRY(F).

Copy to stock file. ..

Spaze cOpYe
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MEMORANDUM OF W.P.MISC. PETITION
(Under Sec. 151 of CPC)

IN THE HIGH COURT OF JUDICATURE OF ANCHRA PRADESH

AT AMARAVATHI
I.LA.No of 2024
IN
W.P.Nc. OF 2024
BETWEEN:
1. Kusuma srinivasa rao

S/o venkata rao, 46 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

2. Vardhanapu Subhakar rao
S/o Sattiraju, 66 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

3. Deepati Subhash
- 8/o Sampatha rao, 57 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

4. Pothula satyanarayana
S/o Meera Saheb, 54 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

5.  Kusuma Gangadharrao
S/o venkata rao, 50 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District



10.

1.

12.
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Bhupathi mohan das

S/o Narayana Murty, 68 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Kombathula Ramji Suman

S/o Nageswara rao, 43 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Kusuma Chakravarthi

S/o Balakrishna, 44 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konassema District

Bhupati Vimala Bai

W/o balaravi Varma, 52 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Balla Nageswara rao

S/o Saheb, 76 years,

Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Bhupati Babu Paramesh

S/o venkanna, 59 years,

Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Kusuma Annapurna

W/o Veera Venkata Satyanarayana , 54 years,
Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

!

... Petitioners
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AND

State of Andhre Pradesh

Rep. by its Principal Secretary,

Animal Husbandry, Dairy Development
And Fisheries Department,

Secretariat Buildings, Velagapudi,
Guntur District

The District Collector —cum- Chairman,

Fresh Water Aqua Culture District Level Comimittee,
Dr BR Ambedkar Konaseema District

Amalapuram

The Joint Director —cum- Member Secretary,
Fresh Water Acua Culfure District Level Committee,
Dr BR Ambedkar Konaseema District

Amalapuram

The Fisheries Development Officer,
Fisheries Department, Govt. of A.P.,
Dr BR Ambedkar Konaseema District
Amalapuram

‘The Asst. Director of F:sheries,

Fisheries Department, Mamidi Kuduru,
Dr BR Ambedkar Konaseema District

The Tahsildar,

Mamidikuduru Mandal,
Mamidikaduru

Dr BR Ambedkar Konaseema District

East Godavari District SC Co-op Society Ltd
Kakinada
Rep by its Executive D-rector ...Resoondents
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For ihe reasons stated in the affidavit filed in support of the writ
petition, it is also prayed that this Hon’ble Court may be pleased to
direct the respondents not to interfere/meddle with the possession and
enjoyment of the culture tanks of the peitioners i.e in an extent of
Ac1.00 each in S.No 39,40,458 of Gogannamatam Village of
mamidiluduru Mar:dal, Dr BR Ambedkar Konaseema District pursuant
tc the Notice dt 12-09-2024 in ref No 399/D/2022 issued by the
respondent 5&6 and paés such other order or orders as this Hon'ble
Court may deem fit and proper in the circumstances of the case.

c/‘\ﬂ
Amaravathi, lg —

Dt:[;,-og-2024 Counsel for the Petitioners
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\»&ﬁgT GODAVARI C:STRICT

HIGH COURT: AT AMARAVATI

L.A.No. of 2024
IN
W.P.No. of 2024
,
f-e0(6 )
e, R c
A (P
DIRECTION PETITION

Filed by:

T.V.S.PRABHAKAR RAO (1525)
ADVCCATE

COUNSEL FOR THE PETITIONERS

334 Rol LY
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IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVATI -~
(SPECIAL ORIGINAL JURISDICTION) .~
TUESDAY, THE SEVENTEENTH DAY OF SEPTEMBER

TWO THOUSAND AND TWENTY FOUR ~
:PRESENT:

THE HONOURABLE SRI JUSTICE TARLADA RAJASEKHAR RAO ~
WRIT PETITION NO: 20558 OF 2024 X OEANOTS

BETWEEN:

1. Kusuma srinivasa rao
S/o venkata rao, 46 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

2. Vardhanapu Subhakar rao
S/o Sattiraju, 66 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

3. Deepati Subhash
S/o Sampatha rao, 57 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

4. Pothula satyanarayana
S/o Meera Saheb, 54 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

B. Kusuma Gangadhar rao
S/o venkata rao, 50 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District
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Bhupathi mohan das

S/o Narayana Murty, 68 years,
Moripolam Village

Mamidikudury Mandal

Dr BR Ambedkar Konaseema District

Kombathula Ramji Suman

S/o Nageswara rao, 43 years,
Moripolam Village

Mamidikudury Mandal

Dr BR Ambedkar Konaseema District

Kusuma Chakravarthi

Slo Balakrishna, 44 years,
Moripolam Village

Mamidikudury Mandal

Dr BR Ambedkar Konaseema District

Bhupati Vimala Baj

W/o balaravi Varma, 52 years,
Moripolam Village

Mamidikudury Mandal

Dr BR Ambedkar Konaseema District

Balla Nageswara rao

S/o Saheb, 76 years,

Moripolam Village

Mamidikudury Mandal

Dr BR Ambedkar Konaseema District

Bhupati Babuy Paramesh

S/o venkanna, 59 years,

Moripolam Village

Mamidikuduru Mandal

Dr BR Ambedkar Konaseema District

Kusuma Annapurna
W/o Veera Venkata Satyanarayana , 94 years,
Moripolam Village

Mamidikudury Mandal

Dr BR Ambedkar Konaseema District

... Petitioners
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State of Andhra Pradesh

Rep. by its Principal Secretary,

Animal Husbandry, Dairy Development
And Fisheries Department,

Secretariat Buildings, Velagapudi,
Guntur District

The District Collector —cum- Chairman,

Fresh Water Aqua Culture District Level Committee,

Dr BR Ambedkar Konaseema District
Amalapuram

The Joint Director —cum- Member Secretary,

Fresh Water Aqua Culture District Level Committee,

Dr BR Ambedkar Konaseema District
Amalapuram

The Fisheries Development Officer,
Fisheries Department, Govt. of AP.,
Dr BR Ambedkar Konaseema District
Amalapuram

The Asst. Director of Fisheries,

Fisheries Department, Mamidi Kuduru,
Dr BR Ambedkar Konaseems District

The Tahsildar,

Mamidikuduru Mandal,
Mamidikuduru

Dr BR Ambedkar Konaseema District

East Godavari District SC Co-op Society Ltd
Kakinada
Rep by its Executive Director

...Respondents
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Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue writ, order direction, more particularly one in the nature of
Writ of Mandamus declaring the notice dt 12-09-2024 in ref No 399/D/2022
issued by the respondent 5 and 6 proposing to demolish the tanks of the
petitioners of an extent of Ac 1.00 each in S.No 39,40,458 of Gogannamatam
Village of mamidifuduru Mandal, Dr BR Ambedkar Konaseema District is
illegal, arbitrary and violative of principles of natural justice consequently
directing the respondents not to meddle with the said tanks of the petitioners
in any respect pursuant to the Notice dt 12-09-2024 in ref No 399/D/2022
issued by the respondent 5 and 6.

IA NO: 1 OF 2024

Petition under Section 151 CPC is filed praying that in the
circumstances stated in the grounds filed in support of the petition, the
High Court may be pleased toﬁ‘ﬁ‘e respondents not to interfere/meddie with
the possession and enjoyment of the culture tanks of the petitioners i.e in an
extent of Ac 1.00 each in S.No 39,40,458 of Gogannamatam Village
mamidiKuduru Mandal, Dr BR Ambedkar Konaseema District pursuant to the
Notice dt 12-09-2024 in ref No 399/D/2022 issued by the respondent 5&6,
Pending disposal of WP 20558 of 2024, on the file of the High Court.

The petition coming on for hearing, upon perusing the Petition and the
affidavit filed in support thereof and upon hearing the arguments of SriTV S
Prabhakara Rao, Advocate for the Petitioners, GP FOR FISHERIES for the
Respondent Nos.1 to 5, learned GP FOR REVENUE for the Respondent No.6

and the Court made the following;

ORDER:
“Urgent notice dated 12.09.2024 issued by the respondent Nos.5

and 6 is assailed in the present Writ Petition.
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Learned counsel for the petitioners would submit that the Writ
Petition is maintainable before this Court as no sufficient time is granted
and no notice was issued before issuing urgent notice and the
petitioners are not the parties before the Green Tribunal, which amounts
to violation of principles of natural justice and no sufficient time was
granted to the petitioners and therefore prayed to give some protection.

As seen from the impugned notice, only three days’ time was
granted to the owners of the respective lands.

On considering the contention raised in paragraph No.7 of the writ
affidavit, no notice was issued by the Green Tribunal before directing the
respondents herein to take action against the petitioners, as such, there
shall be interim direction to the respondents not to interfere/meddle with
the possession and enjoyment of the culture tanks of the petitioners, in
an extent of Ac.1.00 each in' Sy.Nos.39, 40, 458 of Gogannamatam village
of Mamidikuduru Mandal, Dr. B.R.Ambedkar Konaseema District,
pursuant to the notice dated 12.09.2024, for a period of four (4) weeks.

Meanwhile, the respondents are directed to get instructions in the

matter.
List the matter after four (4) weeks.” sdl- K- J.RAJA BABlé
A ASSISTANT REGISTRA
IITRUE COPY// (AL
ON OFFICER
For A\ SECT! e
To,

1. The Principal Secretary, Animal Husbandry, Dairy Development And
Fisheries Department, Secretariat Buildings, Velagapudi, Guntur
District, State of Andhira Pradesh (BY SPECIAL MESSENGER)

2. The District Collector -cum- Chairman, Fresh Water Aqua Culture
District Level Committee Dr BR Ambedkar Konaseema District

Amalapuram
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3. The Joint Director -cum- Member Secretary, Fresh Water Aqua
Culture District Level Committee, Dr BR Ambedkar Konaseema
District Amalapuram '

4. The Fisheries Development Officer, Fisheries Department, Govt, of
A.P., Dr BR Ambedkar Konaseema District Amalapuram

5. The Asst. Director of Fisheries, Fisheries Department, Mamidi
Kuduru Dr BR Ambedkar Konaseema District

6. The Tahsildar, Mamidikuduru Mandal, Mamidikuduru Dr BR
Ambedkar Konaseema District

7. East Godavari District SC Co-op Society Ltd, Kakinada Rep by its
Executive Director (Addressee Nos.2 to 7 by RPAD)

2
8. One CC to SRI. TV S PRABHAKARA RAO Advocate [OPUC] 2
9. Two CCs to GP FOR FISHERIES, High Court of Andhra Pradesh. ¥
[OUT]
S

10. Two CCsto GP FOR REVENUE, High Court of Andhra Pradesh. /
[OUT]
11.  One spare copy
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HIGH COURT

TRR,J

DATED:17/09/2024

LIST THE MATTER AFTER FOUR(4) WEEKS

ORDER

WP.N0.20558 of 2024

°

%\‘\
RCWL CE/ A

7

DIRECTION N&esparcds?



